
a

2tz
BEFORE THE NATIONAL GREEN TRIBUNAL,
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Original Application No, rcT lil}tg (WZl

GOA FOUNDATION

VERSUS

APPLICANT

RESPONDENTS

PAGES

DEPARTMENT OF MINES AND GEOLOGY
& oRs.

S.NO. PARTICULARS

2. ANITEXITRE rutt colty
A copy of the renewed Consent
to Operate order dated ASiLO/20A6
issued by the Answering Board

3. AIIMXT RE lt9l2 colty
A Copy of Environmentai Clearance granted
by MoEF&CC dated 29.LZ.2OOS and Consent
to Establish dated Zt/OS/2O09 and
Consent to Operate order dated OT /Og/ZOA}
issued by Answering Board.

3. Al{NEXt RE PelS colly
A Copy of Consent to Establish dated
47.A7.2010 and Consent to Operate dated
18.03.2011 issued by Answering Board.

4. AI{t{ErruRE ru14
A Copy of Consent dated rc.A2.2011 issued
by Answering Board.

5. AI{I{UKIIRE Rz/S col}y
A Copy of Consent to Operate order dated 19.08.2015
and 09.12.2016issued by Answering Board

6. AI{I{EXURE I32l6 colly
A copy of Google image of the location survey
no.24/ I codli village of Plants iIA and IVA.
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1. AFFIDAVIT ON BEHALF OF RESPONDENT NO.2,GSPCB IN RESPONSE TO MP fzuOINDER
DATED 3 1,08.2020, ADDITIONA' RE.'OINDER
AFFIDAYIT DATED 03.09.2020 AND ADDITIONAL
AFFIDAVI? DATED Og.Og.2O2O

W



JLq
7. At{rYEXrrRr R2l7
A copy of the Application dated 1 1.OI.1996
sent by Sesa Goa Ltd. to Answering Board. zs6

LW'L1\
8. AIII{E firnt R2/8 colly.
A copy of the Consent to expanoion dated
11.12.1997 and consent to operate dated
17.05.1999 issued by Answering Board.

9. AIYIYEIrITRE ru19
A Copy of Consent to Operate order dated 01.09.2012 2q ,E- 3 O
issued by Arrswering Board. \

10. AilntIruRt R2l 10 cotly
A Copy of ttre Consent to Operate order
dated 19.09.20 I 9, Corrigendum
dated 20.09.2019 and Amendrnent
dated t2.O3.2A20 of consent
issued by Answering Board.

I L. AM$EXUnE R2/11
A copy of the perrrission obtained by
the Respondent no. 4 from the
Deparhnent of Mines & Geologr dated 10.09.2019.
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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

Original Application No. 107/2019 WA

GOA FOUNDATION APPLICANT

VERSUS

DEPARTMENT OF MINES A}.ID GEOLOGY
& ORS. RESPONDENTS

I, Dr- shamila Monteiro, d/o shri. Augusto Monteiro agcd about

48 years, r/o H. No. S, Uttam Darshan, opp. Sai Baba Temple,

Ihdamba Plateau, chimbel, Tiswadi-Goa, holding the post of
Member secretary, Goa state pollution control Board, do hereby

on solemn alfirmation state as under:

1' That I am holding the post of Member secretary in Goe

state Pollution control Boerd, the Respondent No. D and be,ing

well conversant with the f,acte of the present casc and on the

basis of the records maintained, arrr competent to depose by way

of the present aflidavit.

2. Ttrat the Answering Respondent Board has filed a site

Inspection Report dated t4.02.2020 in terms of order datcd

09.01.2020 passed in the matter, 0re contents whereof maybe

treated as part of the present Alfidavit and are not being

repeated herein for the eake of brevity.

3. That the present Affidavit is being filed by the Answerlng

Board in reply to the Rejoinder Affidavits filed by the Applicant

TI
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being Aflidavit of the Applicant in Rejoinder dated 31.08.2020,

Additional Rejoinder Aflidavit dated 03.09.2020 and Additional

Alfidavit of t]re Applicant in Rejoinder dated 09.09.2020. Ttre

Answering Board is not filing para wise reply to Rejoindere and

seeks liberry of this Honble Tribunal to lile a detail/further

aiEdavit if so required during the pendency of the present

proceedings.

4. That by way of the aforesaid Rejoinders and affidavits, the

Applicant is interalia aUeSinS as under:

a) The various records produced in the proceeding including

the report of the Goa State Pollution Control Board dated

21.01.2024 show serious contradictjon and discrepancies

in relation to the beneficiation activities proposed.

b) The State Government in reference to ban imposed on

mining by the Honble Supreme Court from 15.03.2018,

cannot gant permit for a beneficiation plant outside of a

mining lease for mining operations, a8 beneficiation of

ores is part and parcel of mining operations and can only

be conducted on a valid lease.

c) In 2012, plant II and IV were replaced with two brand new

plants called IIA and IVA and there is no consent to

establish order issued by GSPCB for these two plants in

the record of GSPCB files. These two brand new plants

were simply granted consent to operate by GSPCB without

any consent to establish.

d) GSPBC has not filed any alhdavit aflirming that the plants

IIA and IVA were constructed before the EIA Notification

2006 casre into operation nor MOEF&CC in its affidavit

makes any comment on these Plants'
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e) That Respondent No. 4 has blatantly lied on oath that the

beneficiation plants were in operation since lg?g prior to

EIA Notilication 2006, and that plant IIA and IVA are

brand new plants erected in 2O12.

5. That in the liacts of the case, the beneliciation plants (I, lI,

IIIA, Iv) belonging to the M/s sESA Goa Ltd (Now M/s vedanta

Ltdfwere located urithin codli mine in survey no.24/L,s4 and 46

of codli village, Goa. The beneficiafion plant I [Export orientd
unit (Eoull and IIIA are located in survey no.s4 of codli rdua,sp.

The beneficiation plant II and IV are located in the survey

no,24/1 of codli village. As per the consent to operate order

dated 05.10.2006 issued by the Anwtrering Board to M/s sesa

Goa Ltd for the operation of iron ore Beneficiation plant located

at survey no. 24,54/t & 46, Codli, Kirlapale _ Dhebal,

Sanguem, Goa, the production limits were as below;

Sr.lto. Products Qty

Iron ore fines and
lumps (Plant I)

25lakh
Tons/Annum

2 Iron ore fines and
lumps (Plant II)

2Slakh
Tons/Annum

3 Iron ore fines and
lumps Plant III A

2Slalctr
Tons/Annum

4 lron ore fines and
lumps (Plant IV)

l6lakh
Tons/Annum

A copy of the renewed Consent to Operate order dated

05.10.2006 issued by the Answering Board is annexed herewith

as AIYNEIilIRD n 2l t.

I

-
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6. That as stated above the total capacity of the Bcneficiafion

plant II and [v was 4llakhs Tons/Annurn (4.lMMTpA) in the

'or. year 2006. Ttre beneficiation process of plant II and IV involved

separation, thickener and tailing management. Ttre tailings

generated were disposed within the mining pit

7- That subsequently M/s sEsA Goa Ltd obtaincd

Environmental clearance (EC) for e4panEion from MoEF & cc of

Plant lrr (rarne ar plant lrra| from t.2MMTpA to sMMTpA in
2008 as per the EIA Notificarion 2006. Ttre MoEF&cc iesued EC

to M/s SESA ooa Ltd vide order dated 2o.t2.2oog. Accordingty,

the unit obtained consent to Establish dated 21.0i.2009 from

fuiswering Board for expansion of ore Beneficiation plant no. III

from 1.2 MTA to 5 MTA and subeequently obtained consent to

operate dated o7.o8.2o20 for e:rpansion of Beneficiation plant

IIIB at Codli Mine form 1.2 MTPA to 5 MI?A. Ttre expansion wao

in respect of Beneficiation Plant located in sunrey no.24/ I Codli

village.

A Copy of environrnental clearance granted by MoEF&CC dated

29.12.20A9 and Consent to Establish dated 2L.O}.2OO9,

Consent to Operate order dated 07.O8.2OO9 issued by Answering

Board are annened herewith as AI{IIE|KURE eelz colly.

g. .Thereafter M/s SESA Goa Ltd, in the year 201O, applied

for the Consent to Establish of Dry Screening Plarrt IIIC within

the survey number 24/t, Codii village (Adjacent to Plant IIIBI.

The Answering Board vide consent dated O7.O7.2A[O ieeud

Consent to Establish the dry screening plant within the survey

-

t

y,
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nLrmber 24/ lcodli village for installation of dry screening plant

for 4.2MTPA. subsequently, the consent to operate was issued

to Dry screening plant IIIC vide order dated 1g.03.2011 valid till
o1.03.2013

A copy of consent to Estabrish order dated al.ar.zor0 a,d
consent to operate order dated Ig.o3.2ol r issued by Answering

Boardis annexed herewith as AHIyEiKURt F€tg co[y.

9' That M/s sesa Goa on 3r.0g.20r0 submitted an
application for renewal of the consent to operate for the

beneficiations plant (prant I, u, IIIB & Iv). Thereafter, the Board,

vide order dated 10.02.201 1 granted consent to operate in
respect of Iron ore Beneficiation plant (r, u, IIIB & tv) at codli
Mine, Survey no.24, Z4lL, 54/1, 46, Codli, Kirlapal Village for

the following productions which was valid till 0g.o9. zal2.

Sr.lilo. Products Qty
I Iron ore fines and lumps

(Plant I)
2
T/Annum

2 Iron ore
(Plant II)

and lumps 2.OMillion
T/annunr

3 lron ore fines and lumps
(Plant III B)

5
T/annum

4 Iron ore fines and lumps
(Plant IV|

l.6Million
T/annurn

A copy of consent dated to.o2.2oLl issued. by Answering

Boardis annqced herewith as AI{NE|EURE ru14..

10. That the Answering Board ofiicials conducted a site

inspection on 21.05.2012 with regards to the complaint from

one Mr. Ramesh Gawas regarding pollution of river Khandepar

,&!
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and Opa due to mining activities. Ttre Board ofiicials had aleo

inspected the rnining lease of M/s Vedanta Ltd (Respondent no.

4) with regards to the said complaint The complaint tpas

regarding the river pollution and not regarding t}e operation of

beneficiation plants. Ttre inspection report as conducted statd

that there are total 5 beneficiation plants hstatled within thc

mining boundary out of which there are two of 250 MTH

capacity and two of 600 MTH capacities and one is dismantled.

It was also further noted that the conetmction of trlo ffi)r1e

plants each of 250 MTH is under progress and as soon as tle

installation of these plants is complete &e existing two plants

having 250 MTH capacities trill be dismantled. The copy of the

report dated 21.05.2012 is annaned as Anncrure A wittl

Additional Rejoinder dated 03.09.2020, filed by the Applicant.

11. It is submitted tjrat tfte beneliciation Plant II and IV rcrr

shifted approx 500-600 meters distance wit}dn the same suryry

no, 2411 Codli village in the year 2012. Subsequently all the

mining operations were stopped in October 2012 due to the

order of the Honble Supreme Court passed in writ petition

No.a35/2012 filed by the Goa Foundation. In the year 2015,

after the lifting of ban by Honble Supreme Court, tlre Unit M/e

Sesa Goa Ltd (M/s Vedanta Ltd) on 22106/2015 appUed for

Consent to Operate in respect of their mining lease operations at

Codli Mine and operations of Beneliciation plant. Based on *re

applications, inspections were conducted by the Answering

Board and a cornbined Consent to Operate order inctuding

Consent for mining operations and beneficiation operations wcre

issued to M/s Vedanta Ltd vide Consent order dated

01.09.20f 5. The same was valid upto 31.08.2017.

re-
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The consent order was issued for the following productions:

Thereafter, an amendment order to the aforesaid consent

to Operate was issued vide letrer dated Og.t2.ZOl6 with the

following limits:

Sr.l{o. Products Qty

I Iron Ore 3.lS5Million
?ons/Annum

2 Beneliciation of Iron ore fines and
lumps {Plant I)

3. I ssMT/Annum
3 Beneficiation of lron ore fines and

lumps (Plant IIA)

4 Beneficiation of Iron ore fines and
lumps (Plant IIIB)

5 Beneficiation of iron ore fines and
lurnps (Plant IVA)

6 Dry Screening Plant (3C)

Sr.
lIo.

Products Qty

I Iron Ore 3. 1 SsMillion Tons/Annurn

2 Beneficiation of
Iron ore fines and
lumps (Plant I)

i. 3.1SSMT/Annum
TCno.TOl 1 952, 126 / 1953,69/ tg5 l

ii. 0.aMT/annum frorn TC
no.l4/1958

iii. E auctioned iron ore,3 Beneficiation of
Iron ore fines and
lumps

(Plant IIA)

4 Beneficiation of
Iron ore fines and
lumps

(Plant IIIB)

5. Beneficiation of
Iron ore fines and

p-{^

I
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lumps

(Plurt IVA)

6 Dry Screening
Plant (IUC)

A Copy of Consent order dated 01.09.2015 and

Amendment order dated 09,12.2016 is$ued by Answering Board

are annexed herewith as Al{iltXIIRt Rz/E cotly.

L2, It is submitted that the Beneliciation Plant II and [V urcre

shifted approx 500-6O0meters distance within the Codli mine in

the same survey no. 24ll Codli village in 2012. Tfle

Beneficiation plant II and IV were renamed IIA and IVA

respectively after shifting within the same survey number 24lL

of Codli village. As per tlre records, the production capacity

remained the same of both the plants and had not expanded thc

consented capacity issued by the Answering board vide consent

dated 10.02.2011. The quantity of the iron ore beneficiatione as

per the conrent to operate dated 19.08.2015 and arnendment

dated 09.12.2016 was 3.555 MT/Annum which was below the

achral capcity of plant which is 14.8 MMTPA. A copy of Google

image of the location of the Beneliciation Plants in the year 2OOT

and 2019 are annexed herewith as AilIIEIf,ITRE RC/6.

13. That in reference to the contention that the plant II and IV

w€re replaced with two brand new plants called IIA and tVA and

that there is no Consent to Establish order issued by Answering

Board for these two plants and that these were constnrctd after

the EIA Notification 2006, it is submitted that t}re Beneficiation

Plant II and IV were shifted approx 500-600 meters distance

vt

r-

f;,-
V
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within the same survey no.24t 1 Codli village in the year 2012 by

M/s. Vedanta Limited as previous installed area was utilised for

tJre mining operations. Therefore, t}e Plants IIA and IVA are tJre

same plants II and IV for which Consent to Establish was issued

by the Answering Board prior to 2006. The Beneficiation plant II

and IV were renamed IIA and IVA respectively after shifting

within the same survey number 24ll of Codli vill,age. As per the

records, the production capacity remained the sanre of both the

plants and had not expanded the consented capacity issued by

the Answering Board rride consent dated LCI.A2.20ll. Further it

is submitted tJlat the plants IIA and IVA (earlier II and IV) were

constructed much prior to the enforcement of the EIA

Notification 2006. As per the records available the beneliciation

plant II and IV were established in t979 and as per the

regularization of old cases the unit had applied for the consent

to operate on I I .01. 1996. The Consent to expansion was issued

by the Answering board for the plant II and IV for magnetic

concentrator vide order dated 11.12L997. Subsequently the first

combined renewal of consent to operate for the Beneficiation

Plant II and IV and mining leases was issued on 17.05.1999.

A copy of the Application dated 11.01.1996 is annexed herewith

as AIII!|EXUR.$ R217.

A copy of the Consent to expansion dated 11.12.1997 and

consent to operate dated 17.05.1999 are annexed herewith as

A![I{EX[ RE PAl8 colly.

14. That M/s Vedanta Ltd, Respondent No. 4 herein, on

20.A6.2017 submitted an application for the renewal of the

consent for the operation of mine and operation of Beneficiation

plant I, [IA, IIIB, M and IIIC. The Anewering Board grentgd
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cornmon consent dated 0f .09.2017 for sarrre quantity which was

granted in 2O15 to Reepondent No. 4 as under:

A Copy of consent dated 01,09.2017 issued by

Boardis annexed herewith as AI{IttSKIIftE n219.

15. It is submitted that the Anewering Board wille issuing

renewal of Consent to Operate dated 19"09.2019 to Respondent

No. 4 for beneliciation process, imposed a condition no"6 {vi}

that the consent is granted without any prejudice to any of the

perrnission required under any law, by law and regulations in

force. S''urther, the Consent granted by the Answering Board was

initialty valid till 10.09,2024, subsequentJy which was reduced

to 10"09"2021 vide corrigendum dated 20.09.2019, i.e- valid only

for 2 year$. Ttre Answering Board has also issued, an

Arnendrnent dated 12.03.2020, The Respondent No. 4 had

applied for consent capacity of 2.1 MMTPA considering the fact

$r.
tr{o.

Productr Qty

Iron Ore 3. 1 S$Miltrion Tons/AnnumI

2 Beneiiciation of Iron ore
Iines and lumps (Plant
u

3 Beneficiation of lron ore
Iines and lurnps
(Plant IIAI

4 Beneficiation of Iron ore
fines and lumps
{Plant IIIB}

5 Beneficiation of lron ore
fines and lumps
(Plant IvA)

6 Dry Screening Plant
{mc}

i. 3.Is5MT/Annurn from
TCno.70/ 1952, 1 26/ 19$3,
69/1951

ii. O.4MT/annum from ?C
no.1411958

iii. E auctioned iron ore.

ffi F'
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that the said plant can be utilized by self and other lirms for

processing of e-auctioned ore auctioned by the Government.

Also, the condition no. 6 {xvii) was imposed by the Answering

Board *if the beneficiation plant is utiliusd by other ore handlers,

t}en it should obtain permission frorn Directorate of tvtines and

Geologr (PMSI.

A copy of renewed Consent to Operate order dated 19.09"2019,

Corrigendum order dated 2A.09.2CIt9 and Amendment dated

12.03.2020 issued by the Answering Board is annexed witJ'- as

Anne:nrrc R 2llO colly.

16. That the production or beneficiation capacit5r granted by

the Answering Board to Respondent No. 4 was 2.1 MTPA in 2019

which was only for the processing of government e*auctioned

ore" Ttre Respondent no. 4 had obtained pernrission from the

Department of Mines and Oeolory vide order dated 10.09.2019

for operation of beneficiation plant in survey no. 24ll villags

Codli, Dharbandora for two years for processing of government

e-auctioned ore. Ttre capacrty granted by the Ansnrering Board

on 19.09.2019 vide Coneent to Operate order ic below the

capaclty of the Ptant II a:rd IV as issued in the year 2006. Ae pt

the previous Consent to Operate order dated 05.10.2006, *lo

capacity of the Plant II and IV was 41 Laktrs Tons/fuinurn {4.1

MTPA) and was located within the same survey no. 24/ I of Codi

village.

A copy of the permiesion sbtained by the Respndent no. 4 &om

the pepartment of Mines & Geologr dated 10.09.2019 is

annared herewith as AIII{fiEIIRS ng/l['

{ilrtrlryr{*s*ry@
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17. It is submitted that as per the judgment dated 02.02.2019

in Goa Foundation v/s Sesa Sterlite Ltd. passed by the Hontle

Supreme Court, all the mining operations were etopped in

March 2018. firereafter, Respondent No. 4 submittd

application for obtaining Consent to Operate the Beneficiation

P[ant on 11.09.2019. The Respondent No. 4 had submitted

application for beneficiations of Government E-auctioncd iron

ore qty of 2.1nilT. T?re Respondent No. 4 obtained permission

from the Department of Mines and Geologl vide order dated

10.09.2019 for operation of beneficiation plant in surucy

no.24l lvillsge Codli, Dharbandora for two years. Accordingty,

the Arrswering Board had granted renewal of consent to opemte

dated 19.09.2019 for the beneticiation of e-auctioned ircn ore to

Respondent No. 4. Subsequently corrigendum datgd 20.9.2019

arrd amendment dated L2.03.2020 has been issued to the unit

18. That in the light of submissions made hereinabove, it is

submitted that the contention of the Applicant made in the

Rejotnders that the Plants IIA and IVA are brand new plants and

that they were not in existence prior to EIA notilication 2006 is

false and denied.

19, That the annorures to the present alfidavit are true copies

of their respective originals.

DEFONENT

iionrbcrScwtltY
eoe Stais Pouion Cor{rol Sosd

VERIFICATON:

Verified it Pghryon tr,i* -.rdaay of October 2O2O that the

contents of the above afrdavit are tme and correct to ttre best of

'l

{p
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my knowledge and belief and as per tl:e records maintained by

GSPCB. No part of it is false and nothing material haa beca

concealed therefrom.

PLACE: fAdfrf,l

DATED: ri1. !O , ao}.a

HortorSrcrrhry
Goe gteb poflufror O6ttd 86,

Dt .SLe^,""& MOrrTtrfa

DEPONENT

NOTANIAI.

.

NOTARIAL

]tIOTAfiIAL Prro"on*Ll*l lau-ouoag5-t3 , ,itlwlzo*o

B Com, LL B
AdYocete HErh Court

& Noury
Navelkar Trade Centre

CrS-3, 2nd Floor, M G Road,
Panlrm-Go?. Ph.: 2422113

lfw10
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: 'i GOA STATE POLN-,U'rION CO]\'|'R()I. BOAI{I) G'toJ

rii-tr { ltv'cl ,rgqruItrrziTur JsoI

Y

Phone Nos. . 91-832 2438567' 2438528
2438563,2438554

Fax No. :832-2438528

No. 5/79 t/g7-pcr.,t &)l a

Dempo Tower
EDC Plaza, P
Pana1i403 00

25 Lakh Tonsl Annum
25 Lakh Tons/ Annum

; B',,,e*,
I

----aX

)

--rErr-.Li.A.*-i.JiTEG Date:- s /t 0/06\r7z
REIYEWAL OF CONSENI' TO OPERATtr UNDER SECTION 25

QF.rHg WATER (PREVPNTION & C_OJTR9L QF PPITLUTION)
ACLI974. AS AMMENDED.

As perthe provisions of the Water (Prevention & Control of Pollutionl
Act, 1974, and the Rules and the Orders made thereunder,
*Renewal of Consent to Opcratc" is hcreby grantcd to:

M/s SESA GOA L'fD.
@eneficiation Plant at Codli)

Hereinafter referred as "The Industry"
To operate their Iron Ore Beneficiation Plant located at

Survey No. 24, 5411,46,
Kirlapale, Dabal,

- -Sanguem=Goa

This renewed Consent to Operate is subjected to the following
terns and conditions:

This renewed Consent to Operate is issued in supersession t:f thr:
earlier renewal of Consent to Operate issued vide l*tler No"
5/791197-PCBI1887 dated 071101A4 is valid upto 09/09/2008.

2, This.ntewed Consent is valid for the manrrfanttuelproduction of:

I

-r)

a

4.

(r ro I r(-,

d

\

reu(oe't

Sr. l.lo,
Iron ore fines &I Plant

Product
25 Lakh Tons/ Annum

Maxirnum

2. Iron ore fines &
3

16 Lakh Tons/ Annum

--.,
coA

r--

lumps (Plant II)
Iron ore fines & Iumps (Plant III)
Iron ore fines & lumps (Plant IV)



I

Qiniitiq, of industrial ef{iuent froiifth€ factory

shall not exceed 69Qq I(.L.D'

The daily quanttty of domestic effluent {ronr the factory shall

not exceed NlI"i

Igdustrial .B{l,l qe n t Trealn gnt .an d Diq nos4l :

Tt " 
tr"d" 

"mui"t 
generated in form of slurry at the Hydro

Cyclones shafl be released only in to the tailing pond dull'
approved by the Indial Bureau of Mines as a part of Mininp.

plan.

The tailing pond shall be so maintaitted ttrat it iviil llcl
overflow and if the applicant proposes to change the )ocatit>rr

of the tailtng pond the same shall be done after obtailirtg
approval of the Indian Bureau of Mines and the Board shall

be informed of the change

I
a

-:t. I

(ii)

(iii)

)

( iv)

- na-i

(v) The water percolated from the tailing pond shall be analysed

at least, once a month for the Jollowing paralneiers and

results shall be submitted to the Board Offrce regularly.

Between 5.s & 9.0
Notto'exceed-- -' 100
Not to exceed 3 /1
Not to exceed LvE/).
Not to exceed t-9rndl

---t

-1
I

l
I

-',..J"......'. 

.--.,

J
Other paramelers should meet the standards spaciJied in
Schedule I (Rule 3) of the Environment (Protection)Act
1986for the relevont Industry

(ri) The industry shall at his own cost get the effluent samples
collected both before and after treatment and analyse, every
month the pararneters indicated above from ^ laboratory
recognized by Minisnry of Environment and Forest under the
Environment Protection Act, 1986 and rules there under and
results shall be submitted regularly to this Board

(vii) Domestic t treatment and D :- N.A,
The domestic waste water shall be treated in properly
designed septic tank and discharged on land for percolation
through soak pit of adequate size within the factory
premises-

C,,
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The'pioduction proceSS, quantrtlz and qiialitv of'thc c{l:lut:ttt

or rlode of disposal of the treated effluent shall not be

altered without the permissiotr of the Board-

Adequate facilities shall be provided to t}le Board staff for
collection ofthe effluent samples-

An application in prescribed form along with the prescribc<l
fees for renewal of Consent, shall be submitted bef<lre the
exprry of validiry of this renewed Ct>nsent. An application
for renewal of Consent submitted after expiry of the validity'
shaJl accompany with penalty of 50o/o of the Consent fi:es irt
addition to the prescribed consent fee.s.

Any up-set condition in any plant of the facrory, which is
likely to result in increased effluent discharge arrd /or'
violation of the standards stipulated above shall bc
immediately reported to the Board office.

Reliable flow rneter shall be installed to maintain record of
water consumption pbr?ay. The records so maintained shall
be made availabJe to the Board officials whenever required.

A good house-keepingshall bernaintained within the factcny.-. .

prernises. All pipes, valves and drains shall be maintained in
leakproof condition. Floor washings shall be rnainraine<l rt:
the ef0uent collection system only and shall not bc allowe:d
to find way in open areas.

The Board shall be forthwith informed of any accident or
unforeseen event involving discharge of any poisonous,
noxious or polluting matter jnto a stream or well br on land
and the action initiated to curb the resurting pollution.

AII the Solid wastes arising in the premises shall be properly
classified and disposed off to the satisfacrion of thl rio*i
by:

Landfill, incase of inert materials, care should be taken to
ensure that the material does not give rise to leachate which
may percolate into ground water or carried away with stonn
run-off

5
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To,
IWs Sesg Goa Ltd.
Beucficietiou Plant at Codli,
Scsa Ghor,20 EDC Compler,
Patto, Panaji-Goa

Copy to:- Concsrued file,
Guard Iile.

ii) Controlled incinerAtion where-,'er possible in case r:f
combustible organic rnatter'

iii) composting in case of bio degradable materiai

iv) As per the Authorization issued by this Bgard itr casc crl'

llazardous waste.

This Consent is granted w'ithout arly preju<lice t() tLlly olltt:;

perrrission(s) rcquired under any law, by-laws regulatioris in

force.

1

The applicant shall comply with the provisions of the Water
(Prevention & Contol of Pollution) Cess Act, 1977. as

amrnended (to be referred as Cess Act ) and the Rules tltct'c:

under. The applicant shall submit Water Consulnptiou
statement every month so as to reach this Office on or before
the 56 of the succeeding month in the prescribed form and
pay the Cess as specified under Section 3 of the Cess Act.

The Inil-ilstqy should submit an Environmental Statem€nt
in'Form Y for the Financial Year April to lVIarch by 30th

September of the succeeding year.

1r
f,r'\

Member Secretary
For GOA STATE POLLUTION COI\ITROL BOARI)

r)
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xxv) Top soil / qolid waste shall ,be stacked prQperly yrith prgper slope and adgquate

safeguards,'[;l]i;Jljii;arJil.ilt1'iittiitwiereveripplicable)forrecfaniation
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xxxiv) The waste watei from the mine and the Beneficiation plant shall be lreated lo

confonn to lffi?i;ji; ;i;d;ic.,before disch?ising in to tne naluralstre?ffi, r.he

discharspd waHiil* rhe ieirin;':D-iil1ii'-'hvi'ir.,Jr be ieourarrv m_onirored and

r.aiiort =rlr,[iJi" iii,r,iiiii.i# Lie"[r.iliri& roresG, c;ntiai Poilution'conlroI

'A-5a-io uno fhe state eoilution Control Board'

xxxv) Vetricurar,idftiionl,.s.hal1g,e 1i.qiu"i,gr gintrol31{ rgqularlv'lgnitorei; !€hlqtes
used ro, tr"nti-pl-&i.r ;i or& arrd others shall have valiiJ permission$ as

proscribed ;;"";''d;;tqal Motor Venicle 'Ru;es,..1989 and its 'amendrnents'
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tirn"-.ir'e'u"hicles transpbrting
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:qE
hous the labourers within the site with all

for cooking, toilets,
may

\*:f

(x)

(xi)

(xii)

(xiiD

shait hol ,be
Shall bb reported to the Office located at

the above

t

[,r

I,
:.

The oroiec( authoritjes 'shall infoiin to the Regional Office located at :Bangalore

-orraino date of financiat closures and fina! approyal of the proJect by the

''b"nceinid:authorities and the date of start of iand detieloprnent work.

5. The Ministry or any other cornpetent authority
conditlons or stipulate any further conditioh'in the inleresl 0f

't_'

i the Act,

1
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GoA sTATE poLLuTIory col{TtLo[, BOARD

'itq {FtI El-rrt foieur tiffi 25o
T DernPo Towers. '!sl i::'uor '

EOC Plaza P;rl:ir

Panali 4(-i3 ii:"11 i )r ';r

H (I.{Oc)

Ai$ias

Phone Nos. : 91'8322438567' 24g8528 -:G-2438563,2438550 :
Fax No :832'2438528 #rllrD

coNsllmo ESTABLIS

a

a Orclcr trJo. Ji?91t97 -PCBI -) 'r' I (

lW/s $esa Goa Ltd'

iL:\Il[nSiOn Of the codlinrttrc atrtl l'rt) liJrrlrfictlt(irtlt lri; ''

l.srcirtatier rc['cl't'cct rt; 't]to appli,;a^l' i{t'llI(.)tizrlili ltittt ' !i':'. ri'

esrablish t,tnit i trade I activir:' at the brelt'llv mentioned stlt:

llIindvolicho sodo -'f.c. nrl, (rg/51 ( survev nos. I',iri"ts oi l

24118,50,51, 47 to49o 46,54 and Road, curnrel _.|'.(.. iI(), ,::.

1;t n*. P., E of 2411,26,29'' 30' 54' 9Q { }udit 
"iiti"

no. 126/53, (survey nos. Parts of 13,24t1,26,97,21,77,73r r, ;';:'

ana iS) !'illage Codli, Sanguem Taluka'

This Consent fo Establish is vaiid fcrr the rrranufa,;tilrs i protiir(:r i. ',

extraction' installation i activity as mcntionccl lrclow:

)

Consent to Estshllsh an indrrstry / rnine / beneficiation plant '

screening pr-,t I baairre f".ild7l i.ra. / activity unde'r section :li' ' '

of the water e;;;ri,; and ior,itul of Pollution) i\ct' 1914 trrrJ i

secti,on 2l (1) of 
'f" 

Air (Prevention and Control of I'ollutiort) r\cl' ' '

lCtrttsenttol:stablishtrnder.section25(1Xa)oftheWator(I)r.evertti.
and control of pollutiorii e.",_1974 (ccntral Act 6 of l9?;li rt'

trrrder sectiorr 2r (r) of trrc Air (preverrti.. a,d corrtr'.rr -f' l)ollr:t*",

Act.lgSlrasumend-a..,p'.iqg;(CerrtralAct14oflgsl)eliLi:
r ulcs and ordcrs nrade th.i" under is hcrebv gr.rntcd ttt:

a

:t\

_.)

I

2

I
2

3

onth

Codli rnine from 4 to 7 millicrr ti;::.:; ri.r

Expansion of ore beneficiation Plant - 
1

1 .2 to 5 nrillion [rri]i ;

3 trom

The unit should set up air pollytron control systerltris, cillr'

Sewage treatment SysterryS. So as to meet the standards prescriitr':;l

scheJule I (Rule 3) of the Envirou$reut (Protection) Rules. lg:{ir I

of

I

t,T,'-f 
.

(-.-

Sr.No. Descri on

2

t



a 151e

the relevant industry as well as.-lor other paratnctcrs sltt'ttlij iilgt'ri '

standsrds prrrDriuu6 und.r the Gcnefal sundards of the S(lid l{uiu"

The uuit shoutd crbtain all pcrmtsstclns

if,. pt uulent Rrrles Act's in fiorce

apprrl!,als 8s r€clulrcd trrrdc:

This consort trr Estahlish for thc bcneficiation plant r's r'aiid sul'",",\

ro rhe condition ,l*t 
";rroval 

from the High Porvered coordinutiur:

4

5

1)

J

6

7

I

Committee is obtained

To,
tvl,'s Sesa Croa Ltd.
(Codli rnines)
Sesa Ghor. Z0 EDC Ctompler
Patto, Panaji Croa.

c.c. to:
I Cotrcerned 6le 2

For GOA S'f Al'E POLL,U'rION CON I ROL ii()A ir ;

Thc urtit should obtatn pennissicln

Life Board wherever aPPlicable'

frotn thc Fcrrcst Dcparttttetrl 
" 

Vt'ii'-

This consent to Establish is valid upto conrmissioninr o{'trrc} :ri:ij',,

or three Years which ever is earlier'

TheappticaatshattapplyforConscntsto0grcratcoftlrcl:}our..
,.qoi,.iunderu*,'oiijstrl(ffic)oftheWater(I)rcr.cni,ltxr
Control of Poliution) AcL 1974 and rtnder section 21 of th'; 'r

ip*r"nrion and c"ot*r of Poliution) Act, 1981 in the prescrti:i;"

lppfi"iii"n form. 45 days before cotnmissioning of the' plarrt

't'he applicarrt shall cotrtply rvith all thc cnndtttorts sltd rn:itrrt(:!:o;; '

proviied in the CE"NERAL CONDITIONS annexed herervith'
9

Member f i..

Guard file

,{dOOK,,

'1.
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a GENERALCONDITTON FOR CONSf;?olrrO ESTABLISH 2I9
1. Trees shallbe planted and'maintained around the plant in an aroa aUeast 4 times tho built aretr

of tha indusUy. Green bettdevetopmentshatlbeetarted alongwith the construction ac'tivity-

2.Thedornesticwastewater shallbetreated in a ptoperlydesigned septictankand discharged on- 
iandforpercotationthrough soakpitof adequatesizewithinthefactory premises.

3, The applicant shall not change or alterthe quantity, the rates of.discharge, tgmperature and tlrer- 
moddotdisposaloftheefiluentwithoutpreviouswritten permission of the Board.

4.Theappticantshallprovidetacilitiesforcollection of samples tothe Board staft.

S.The industry shall discharge the treated effluents preforably on land tor
inigation/gardlning/lawn within theirown premises or ra-usa after suitable treatment.

)

6. Stack heightfor (a) Dieselgeneratorset (s) shallbe as follows:

(a) DieselGenerator se(s) :The minimum height of the stack to be provided with each generat<:r

shafl be as perthe fonnula H = h +VKVawhere H=total height of the stack in metres, h=heigl::

of the building in metres where the generator is installed and KVA = total generator capacity
pfthesetin lO/A

Tha generator shall be installed in a closed area with a silencer and suilable noise absorptioir
system so as to cornply with the ambient noise level standards as mentioned below.

The ambient noise level shall not exceed 75 dB(A) at a distance of 5 metres frorn the source.

7. The applicant shall provide ports in the chimney/ stack and facilities such as ladder, platform
etc. as per the directions of PolluUon Control Board for monitoring the air ernissions ancJ the

\ ) same shall be open for the inspection and use by the Board's staff. The chimney /stack
fii. attached to varlous sources of emissions shall be designated by nurnbers such as S-1, S-2.tt etc. and these shall be painted ldisplayed to facilitate identification,

8, Floor washings shall be admitted into the effluent colleCion system only and shall not be
allowed to find theirwayin storm water drains or open areas .The applicant shall maintain gorxj
housekeeping both within the factory and in the prernises. All pipes ,valves, sewers and diains!/ shallbeleakproof.

9 All solid waste arising in the premises shall be properly classified and disposed off to the
satisfaction ofthe Board by:

l) Land fillin case of inert material;

ii) Controlled incinerationwhereverpossiblein case of organiccombustible material;

iii) Vermiculture. composting in case of bio-degradable, chemically activelhazardous solrrt
waste; care should be taken to ensure tha'tthe materiat does not give rise to teachate which
may percolate into ground water or be carried away with storm runlofi.

q:'.
Tnl rf aanr/

a



a 'o 'Jr";rffitgilfl'flrl:["3lt}" r,H]';rn 
Rures arrcj Rec''rrattorrs notitied bv the Mrnrt;tr ; oi

)sj
a)HazardousWastes(ManagementandHandling)Rules.l989:

b)Manufacture.StorageancrmportofHazardousChemlcalsRules,l9E9:

clRures for ihe Manufacture, use, rmport and storage or Hazardous i';iicro-

organismlcen eticalty'E ng : neered organtsms or cell. 1 989

11 , Thereshall not be any perceptible odour outside the indr'lstrialpremises

12, Alt lhe RUles and Regulations notified by the Minrstry of i:nvrronment anc Forests' Go'rt of

rndia in respect of noise po,ution contror *u"rurua sha, be fo,owed to avord *ul:aiJnc(: to

Pubtic.
1) r,- -. ,^.;^^,. ^^ri{'rod hv lhe lrltntstrv 'J{ '...-:'.'. ,,':tJ

13. The industry sha0 roilow the Rures and Regutations rotified by the fvltnistry ci '";:""

Justice. Govt ol lndia 'regaraing the Pulitic t-aUitity lnsi;i'aice Act' '991

14, The rndustry sharr report progress on impiennentatror! of tirc prolect to the 6oa $t":ii i "' r : i'i

' 
.onitol Boird regutar'y every three months

\,'- .. rserrt for trrel proouction oelore the industry $oi':s ri'rr: ' 'ti
t SITne aPPlicant shall :btaln con

Production

16. The appricant sharr c:irtarn ionserts rur rperatron regurarry frcrr) Goa state iJollulic;' "' " ''

Board as required uncler .o.r,on z5i26of the wateriPrevention and control ol Pollutiorr:Ac(

1gl4 andunder sectron zl tzz oi tn" Arr {Preventron and control of Polfution )Act :98t for

oprr.tion or tnu rncusiry before starling comnnercral proouction'

.l',T.'sS'J:tSIfu :tuifi ::11;:,3{.Iif 
;??iilijrf{&ill*,'l}if,?h;,:'r;3*

pollution )nct ig;a and under reaon 21(4) of the'Air (Prevention and control of Pr:lii

act . 1981 to revtew any or all the conditions rrnposed hereby

1g, Any change rn the details rnade after the subrnissron of the appltcatronlafter oDtarr"ii: i::c

consentto Estaolish shallbe broughl to the no(tce of the Board irnrnediately

1g. This consent tJ i:$ablish is granted withoul any preludtce to any otner psitt'55ci'ii,
- 

reqiirrd under any laws, bye-liws and regulations in force'

20 The validity ol thls Consent for Establishrnent ts tor 3 years from the date of issut: t"i lrtrs

0rder

Member Secretai",

For Goa State Pollutton Controj Boi-:r--r

,rffi$PI



l "r.
GOA STATE POLLI ITION CONTROI' ROAR1I

.?iq trnr sgqm fuinur {sd 25 tl
f,

) DemPo Towets. l:;l ' !t;':'
EDC Pia-'a Palto.

Panaji 403 001, (iu;-r'
Phone Nos, . 91-832 2438567,249528

, 24fi563,2438550
Fax No. :832'2438328 -.{-.F

--
----.E{.AtF\rtl

No. 5/ 791 197'PCB/3 L <'1
Date: ? /s 109

CONSENT ORDER NO / WATER/ >tlu l}Otg

A:MMENDEP,

This Consent to Operate is subjected to the fotlowing terms and conditions

l. This Consetrtto Opcrate is valid upto 09/022010'

2,. This consent is valid for the manufacture/production of;

Ma.rirnumSr. No, Product JUanur

I hon ore frnes & lunrps 5 million tons/'annurtr

(i) The daily quantity of tade effluent from the plant shall not c.xcst:d

6000IqL.Di

(ii) The daiJy quantity of domestic effluent from the plarrt shall not

exceed N&

1

)
Aspertbeprovisto*fl1lYxr$ff $:'Jff ;iI":r:::-1.#l'o"n)Acl'1e?4'and

'Conscnt to Operate' is haeby granted to:

l!I/s SESA GOA LTD'

@eneficilrtion Plant 38 at Codli Mine)

1i:xPension from 1.2 MT?A to 5 MTPA)

Her€inaftet referred 8s "The Industry-

Tooperatetheirlron.oreBeneficiationPlarrtlocatedat- 
SurveY No' 2411,

Codli mile, KirlaPalc, Dabal,

Sanguem-Goa

-.)

3.

,q,;w

L-.

fqrr
--9lA--
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(iii) J95
The trade effluerrt generated; f"";rf tlurry at tlte l{ydro Cyclor:e:

shall be relcased only in tr ttr. iirirg p"na duiy approved by tbe lndiun

Brneau of Mines as a part of Minirrg Plan'.

(rv) The tailing pond shalt be.o *i"Eiird that it wiu not overflow and if

the applicant proPoses- to change the lo"utio-n of the tailing pond the

same shalt bs done afte, "G;;g 
upplolul .of 

the lndian Bureau of

MinesandtheBoardshallbeinfornoedofthechange
(v)Tbewaterpercolated.T*.tt,.-tuirmgpondshallbeanalysedatleast'

once a rnooth for the followinjpu**Itt* and results shall be submitted

to the Board Office
5.5 & 9.0

100 I

J

(vi)

Board.

(vii) Ilomslig-Elfluent tre-atmept ?qllDjppoql;- NrA'
The domestic waste water sfralf be treatcd in pro6rlV desigrred sep(it:

tank and discharged on land for percolation througfi soirk pit of ittlciltiai''

size within the factory plemises.

Tbe production procoss, quantity and quality of tbe efluent nr mode of

disposal of the t rt O efftuent shall not be altered without thq permission of

the Boar&

Adequate facilities shall be provided to the Board staff tbr collsction ttl' tJtt:

fade efluent samples.

The indrs$y shalt at his own cost get the efllueot samples collectal both

bcfore and after treatnent and analys8, every -mgnth 
the parameters

indicated above frora a iaboratory 
'recognized by fUiolttty ^:l.

Environneut and Forest under thE Environmeot Protection Act' 1986

and rules there under and results shall be submitted regularly to this

'3 ll
2 n

Ahcr Parumeters meet lhe slandards specified in thedule Ishould
(Rule 3) of the En v ir o nne nt (Pr ote c'tto n) Act 1986 for the relonn!

Indtstry

af 500,6 of the Consent fees in add:itiurr to

4,

.-5

6. An application in prescribed form along with the prescribed fees for renewal of
Consent shall be submitted before

Consent. fur apptication for rerrewal
validiti shall accompany with penalty

the prescribed conscnt fees.

the expiry of validily of this renewed

of Consent submiffed after expiry of thc

TT,

Goa Strte Pollntion trol !h::r'd,

Betwesn
Not to exceedSolids
Not to exceedkon

exceedtoNot
INot to exceedoil & Grease

t{(z

,TRUfCOpV

It



, , 75L
A good house-keeping shall be. maintailsd within the factoqy prernises' All

pipes, valves and'drins shall be rnaintained in leakproof condition' Floor

washings shall be maintainea to ,rr" .rnuent collection system only and shall

not be all,owe4 to fiBd way in open arcas'

Thc Board shall be forthwith isformed of any accident or r-ruforesieen event

involving dischargeof any poisonous, noxlous or polluting matter inio a stteatn

or well or on land-and the aition initiated to curb the resulti.g polltrtitx'

All thc Solid \ryastrs arising in the premises shall be properly classitied and

disposed offto tbe satisfaction of the Board by:

i) '-- Landfill, incase of iuert materiais, care should bc taken to ens.re that t6e

rnaterial does not give rise to leachate which Pay percolate into ground

wah or carried away witb storm nrn-off'

ii) Coutolled incinerahon wherever possible in case of conb,stible

organic matter.

iii) CJmposting in case of bio degradable matcriai

i"j As pcr the-Authorization isiued by this Board in case of Hazardous

!
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This Conseot is gasted without any prejudice to any' other permission(s)

required under any law, by-laws regulations in force'

The applicaot shall comply wi& the provisions 9{,ht Watcr (hevcntion &

Contot of Pollution) Ccss Act, 1977, .s ,nm.nded (to be referrcd as Ces's Act)

and the Rules there undec. The applicant sbalt submit Water Consumptiotr

statemcnt eve;y month so aS to reach this Ofiice on or before fte 5s of the

succeeding month in the prescribed form and pay the cess as specified unde,:

Section 3 of the Cess Act.

The lndustry should submit an Enviroumental Statemeot in ['orm V for
the Financial Yerr April to March by 30th September. of the succeeding

year.

Tq
Wr Scu Gor Lfil.
Sere Gbon 20 EDC Compler,
Prtto, Pueii-Goe

Copy to:- I Cooceroed File
2. Gued File

For GOA STATE ON EONTROL BOARD
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EDC i)l;ie;r. F'zillir

Patrali 403 001, irt);i.

Date:- +19 /09
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t E\ttr
ENT O ER NO : AtR/ \ah " _t2a09

OF

As per the provisions of the Air (Prevention & Conrol of Pollution) Act, 1981, and

thc Rules and the Orders made there under fcr "Consent to Operate" is herebv

granted to

M/s SESA GOA LTD.
(Beaeficiation Plant 38 at Codli Minel

(Expansion from 1.2 MTPA to 5 IWTPA)

f{ereinafter relened as "The lndustr,v"

To operate their Bcncflciation l'lant )B locatcd at

SurvcY No, 24r 1-

Codli mine, Kirlapalc, Dabal,
Sanguem-Goa

This Consent to operate their Beneficiation ['Iutt iB *itn iivo [.).t-j. .\,(i.- ..:;"): ,.

to the follorving tenns and Conditions: -

This Consent to operate is valid upto 09CI!'F9!Q.

This Consent is valid lor the manulacrureiproduction c1':

t)

-)

)

?

t-E; Nrr

t,

Prodr rct

[run ors fincs & lurn

\'le:iirn,.r:r Oti..trr:il',
.-a -"' :.. _.1" ..

i mi]lion to;lsr clrnurl':

1 -thc applicanr shall nnaintain and 'rpcratc air pollution coniicll J),stern ..urtl ,cr

out thc cmission throug:h a stack,ri j rneters cb(r','e ihc g;l'rric il:r 1.tr.;. li.! :,,

as h.r achicvc the lcvel to the fullorting standards:

Sr.

No
Name of
Equipments I
lnstallation

, Noof
lnstallation

)

i Capaciry : SOz ' Particulat,;

q
:l

)I -*F-.---..- '--;, 1000 KvA,], D.C. Set



\ LSg
l'hs aPPticant sha! obst;nc t'nc ;e1;evr io$ St.Ut(ittfds I iu t

D A
Limits

)

I Sr
Nox (as No2)

culate Matter

7l() Ppnrv (as l5ozi,o2)Dqv basis u:

v
r00 MJ at l5o/oO?.

75 at t5 % 02

150 m at 15 o/o3 Parti

4 CO
Su urr Content

forD.C. Set

in Fuet Less than 2%

4 The applicant shall observe the following fuel pafiern:'

of fuel

I
I/hr

125 litresl hr(each)
,_) I H.S.D.

Rules 2000.

6 The noise level shalt rneet the Ambient Air Qualitv standard's itl rcspuct iii

noise as specified in the schedule *,i*t nuite poilutiorr (Reguiaiiort & ('oniri;i;

7 The Indwtry should carry out ambient air qualitl' rnonitoring rvithiil lhe l'iaitt

arsa once tn every n o,rth for suspcnded Particuiare tr'laner tiom il lahcrrator)'

recognized by Ministry of Envuorunent and Forest unde: 15g flni'irt'rntt:dti[

Protcction Act, 1986 and results shall be submilted regularly to rhis Board'

The industry should carry out emission monitoring fionr the stacks once in "i

months for Particulate Matter ancl Sulphur DiOxide frtlm lr llrbttrittttri

i..rgrir*a by Ministry of Environment Bnd Forest under the l:'iivirotlri'ie.(

protJction Act, t986 und tnt result shalt be submitted to this Board'

fur appiication for renewal tif con>cilt in ihc prescribcd torm shall bc :;ubmiltcd

at least 30 days beforc the cxpiry of the current consent along with reqtrisite

iecs. appiicaiion lor renewal of cons*nt submirted atter tlie validity period

shall accompany a penalry of i00,,0 of tiic consent r'ees.

ln casc ut any .Jeltaltutl or alterJilt)I} to 3n} procrsj trL)rn ih,.lsc )iJ0llllti(Ll:l:

thiS Br:ard, .r iicsh propoSai shoutd oc submtncd wcii in advanuc sr: it's to ctrsr"S':

theadcquacy .:lthe conditions srrpulated in thc conscnt order

the tndusry ;hall furnrsh to thc 'l r.rttifig ot]iccr and or Board an-v tlltonnatlot:

regarding thc cgnstruction, install:rtion or operatlon of the cstablishntcnt or oI

E,rnission contlol systcm and such othcr particulars &' rnay b'e Dcrtinent lbr

preventing,and conrrolliag pollution of air. fu,r^EL
^\[e nrbq r S ei rtr tir r,r

(loa State Pollutiou poptrol Board

)

E.

lrt

II

9

Sr. No,

a
r000

I
t.



'l
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The Industry should subusit an Environmentai Statemenl in t'orm V [or
the Fiuancial !"ear April to lvlarch by 30'l September of the succeediog
year.

LSl
t2_a

)

13. This Consent is granted without any prejudice to any other perrnission(s)
requtred under any law, by-laws, rules in force .

Secretary
For Goa State Control Board

To,
lWs Sesa Goe Ltd.
Sera Ghor,20 EDC Compler,
Patlo, Panrji,.Croa

Copy to: Concerned File
Guard File

:-,)

.l



,. Slryryuve ealE 6u,!.Xy

.GOA STATB POLLUTION CONTN.OL BOAK}.;

tiq {rwT qgepr mirq qsd ldoI I
Phone Nos. : 91-0832-2438567, 2438528

2438563, 2438550.
Tel./Fax No. : 0832-2438528
Email :goapcb@yahoo.com

goapcb@redifrnail.com

,website 
, wlvw.goasPcb.gov.in

[)u.sc

Ins-taliarir.m ofdn s,;rccnin,.v, plant

coNsENT TO ESTABLTSH (NOC)
()rdcr No. -5'' lgr .'gl-pc"i,i j , , I l)atc: + irl r 0

conseut to Estabtish a Dry screening prant undcr. section 251 1 ; (n r *f thcwater (Prevention and control of Prilutirrnt a.t, 1974 nnd u,rlcr r;ccti,n2I (l) of thc Air (prcvention and (.onrror of poilutirn) Act, t9tir.
('tlr sent t0 I'.stablirr: undr:r sccri,n r-i( Ixat or.rhe watcr (prcruntionand ('ontror of p,ilutir.rn) Acr. r97{ (('cnirut eri o of r97.1) anct t ntrcrsection ?l (l) 0l'thc Air tPrn'cntirn ancl ('crrirrol of polluli.rri r1,cr.l98l (as amcndcd upt, r9n7 (('untrar Acr r{.,f'rggr)and thc rure.. airdordrrs made therr., undcr is hcictl granrcd t():

M/s SESA cOA LTD.
(Dry Screening ptanr ar Codli *Iines)

hcn:inafter rctl-n:cr as 'the appricant.. irurrr,*zi,g hinr hcr rhrnr [r,cstablish a dr.t scrccning planr at thu u.r,*',n*ntirrrrrr1 sit,,,:

Ca

1.1 M'l annunr

Oernpo Towers,
EDC Patto Plaza,
Panaji, Goa - 403 001

-r

-r-r:
Uftrrr\d:1fr,rlap\ItrT

I

'-)
Surley rru. J{i,1,

Codli Village, Sanguem_Goa

This (',ns$nt to l-.srabrish is varid Ibr thr- manuracrurr;. priijuurit,rrcxtrar;tion/ instarati,n/ scrvicirrg,' r.ratlei actil ity as rncnti'ncd b(r.v. :

3. 'Ihe unit shoutd sct up air poltution conrrol sysrcm/s. effluunt, .\ur\agutrcatnrent s)'stcm, s. :io as ro mcct thc standards prcscribed in .schccrr,rrc r(Rule 3) of thc l-jntironnlcnr (protr,.ctionl llulss. f gfO Ior thc rulc,.antindustrl as w'cll 
.r. .lb, urhci prrnr.r..s sh,urd mcet rhe sruntlardsprescrihr:d undcr thc (icncrar standartjs ol'rhc said rturcs.

/-
TRUE'EOPY
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%(,\
l'ht. trttit shpultt rtlrlultt Ull nclrni..sitttts 3p[)11t\ ltlr i,. i't't, lit'i'tt I 1r.".':

lhu Pt'cr:tl\'lll Ru!r.'s .\uts irt lirrct'.

lh.. rtnit rltrrulrl trhl:titr p(t'rltisritrtt fl't,rtt t[c l'(rl'\'\l l). , .,r't
I ilr lir1111l V..l(t'r.'\ r'r .rlrPliulrhlc.

l'his ('()nscnt ttr lrtahli.h ir rirlicl unt() c()rnntisslonirr.-'r I Ii1,,'.ri','

or three )rrut'\ u hie lr erur is carlicr'.

Iilic a;rpliuurtt slt:tll :rlrplr lirr ('ottsurll\ l.() ( )pcrutt' ol I tr' li';rt,!
rr,'rltrifud (lllJ(r ".,.'r'titrlt l.'t li (lr&ct ,rl tlt.' V\'rllel' (l't. 'r'ltlitrrl tt'r1

('rrrrtrol ot' l)rrllutirrrt l ,\e L lt)'J ent[ Ufiriut' stjut,()tl : I rrl li,t \

(l'rcrentiutt ;,rrrtl ('rrll[t'r)l ol' l)ollttliotr] :\ul. l9X I itt ri,.' [\rt'r r " .

U[lPllr'r,i,rrt lil'ttt. -i.. durs lrqf(1rg c(.)r'tltl'li.\rit(.)llitl-u ttl'[hr'!.i.trrt

lhu.rpPli.'unt .lnrllr,rntnlr r,ritlr trll tltc l'undiliorts atflJ :, rlt(:, !,r,;''
pn'rirlerl in tlte (rl \l lt \l ( ( )\l)l I'lO\S arrrtcrcd lterr,tirlt

Afr)
E^,o{,'

/+- t'rlr'lui',r'' \ i,l'-,

ljrrr'(;( ),.\ S l.\ I I l'Ol l.t'l l()\ t t \ iltVt

t

o.

7

I

r.J

$

tt

i lt;'. 1i f l

'l'o.

lVl,s Scsu ( it,;,r I.td.
(('odli (irrrup r.rl'\line . )

Sr'su ( ihor, lU. t lX' ( rtrrtlrlcr.
Puttrr. llunuii(r,,u.

('onr'\'nlcd li !c
( iuartl ti!t'

[t t:c.c.
t.
:.

t'i

b-.i' i ,r )i-'
?-,i



a GENERAL CONDTTION FOR CONSENT TO ESTABLISH '%L
lfr.o shall be planted and'maintained around the plant in an area atleast 4 times tho built area
' ' 

oi nainOuJuy. Oreen bett development shall ba sbrted alongwith the mnstrustion activity.

Z. The domesticwastewater shall be treated in a ptoperly designed septictank and discharged on
- ffidf"iplicotation through soak ptt of adequate size within the factory premises,

3. The applicant shall not change or atterthe quantlty, the rates of discharge, tgmperErture and the-' 
;o.idof Oisposal ofthe effiuent without previous written perrnission of the Board.

4.Theapplioantshallprovidefacilitiesforcollection of samplestothe Board staff.

S.The lndustry shall discharge the treated effluents preferably on land for
lnigatior/gard-ening/larrm within their own premises or re-use after suitable treatment.

6. Stack heightfor (a) Dieselgenerator set (s) shall be as follows:
)

)

(a) Diesel Generator set(s) : Tha minimum height of the stack to be provided with each generaioi

shall be as per the formula H = h +VRAwhere H=total height of the stack in metres, h=heig ht

of the building in metres where the generator is installed and l(/A = totalgeneratorcapacity
pf theset in l$/A

The generator shall be installed in a closed area with a silencer and suitable noise absorption
systemsoastocomplywiththeambient noise levelstandards as mentioned below.

The ambientnoisa level shall notexceed 75 dB(A) at a distance of 5 rnetres frorn the source

7.-The applicant shallprovide ports in the chimney/ stack and facilities such as ladder, platforirr
etc. as per the directions of Pollution Control Board for monitoring the air emissions ancl thi;
same shall bo open for the inspection and use by the Board's staff . The chimney /stack
attached to various sources of emissions shall be designated by numbers such as S-1, S-1,
etc. and tltese shall be painted /displayed to facilitate identification.

8. Floor washings shall be admitted into the effiuent collection system only and shall not be
allo,ved tofind theirway.in storm water dra.ins or open areas .The applicant shall rnaintain good
housekeeping both within thefactory and in the premises. All pipes .vafves, sewers and diair-,:

.-- shall be leak proof.

9 All solid waste arislng in the premises shall be properly classified and disposed ofi to the
eatisfacUon of the Board by:

l) Land fillin case of inert material;

h ii) Controlled incineration wherever possible in case of organic combustible materiat;
) -''-f iii) Vermiculture composting in case of biMegradable, chemically activethazardous soiic
il waste; care should betakento ensure tha't thi materialdoes not give rise to leachate whicii
\) maypercolate into ground waterorbecanied awaywith storm run-ofi.

,rnu&opv

I



.] O Tl" tndustry shallirnplement the following Rules and Regulatrons notilied by the Mrnisfryloit Environment and Forests. Govt ol lndia

r

'11 There shall nct be any perceptible odour outsjde &re rndustnal premises

12, All the Rules and Regulations notified by the Ministry ol Envrronmenl and Forests. Govt. of
lndia in respect of noise poilution conlrol measures shall be followed to avoid nuisance lo
public

.]
13 The industry shall follow tne Rules and Regutations nolifted by the Mrnrslry oi ,.rr.J ,r,)d

Justice Govt or tndia regarding 0re public Liability lnsuranceAci, 1 991

'14. The lndustry shall repq4 plogress on implementation of the prolectto lhe Goa state irollution
control Board regularly every lhree monlhs

1S:<he applicant Snall oblarn Consent for tflal produclton before lhe inClUstry goeti jrlto lital
Production

16. The applicant shall obta'n consents for operauon regularly from Goa state pollutroi Cf,ltrot
Board as requircd under section 25nA ot he v\bteilerevention and contiol of poltution;Act
1974 and under section 21t22 ol lhe Arr (Prevenlion anc contro! ol pollution )Acr r 9g io:
opetatlon of the industry before sta,,ting co,rmercral produc:ion

,'t7. 
N^otwithsralg'jg.?iIl,.s conrained in thrs condruona, ietter of consenr , rhe Boarc herebyJ reserves lts rlght ano qowgrs under sectuion2T(Z) ol the water (prevention and controt o,Pollution )Act 1974 and under secUon 21(4) of tlie Air (Preventioh ,n[Contror cf polturion)
act 1981 to re'ri"*, ,-, or all the condltions tmposed heieOy.

18' Any change rn lhe detalls, rnade afler lhe submission of the application/afler oblarilrng theconsent to Estabirslr snafl be brought to the notice of the uorrJIrir"J"t.iv'-'
'19 This conseni rc i;:srabhsh is granted wirh.our any prejudice to any other penwssronfs\

required under any taws. bye-laws and regulations t'n 6ice

20 The valioity ?r rrr,r, consenr for Estabrishmenr is for 3 years from the date or rssr-u oi ihrsOrder

2-(3

a) Hazardous Wastes (Nlsn2ggmentand Handling) Rules, 1988,

b) Manufacture, Storage and irnporl of Hazardous Chemlcalg Rules, 19gg:

c)Rules for the Manufacture. Use. lmport and storage of Hazarctous :.r,r.o
organism/Genetically Engineered Organisms or Cell, l g8g

cz'
, .,1: i.',"
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OOA STi\II [, POLLUTION CONTRUT, BOA]ti)

t
Phone Nos

.ilq trwru-gflur fr{iTu'f

Dc

@* 
nrrorr*u*r5rlj,

tDC Patto P',ata.
Pl:naii, GO;t 401i l;/it

91.8s2-243qp67, 24 385?,3
243E563 2438550.
0832-2438528
goapcb@rediffmail corn

This Consent to operare is valid upto 01L03/201.3

This consent is valid for the operation of:

T

Iel / Fax No
Emarl

--)-UOA
-i{r.F.-rrlrEa'EHr

-rtrtil-GtF

=::uEJz
\72 I

ri

No.6i 23 or /l l-PCBI t77\ Date:- l r i()3.11

COJ'{$ENT ORDERJOT:{IR{ :. - u^. r /2011

CONSINT TO OPJRATE UI\DER SECTLON 21 QP TtrE AIR
(PREVENTION & CONTROL OF POLLUTIOIOACT. 1e8! AS ATIMEIII2lt])

As per tire provisions of thc Air (Prevention & Control of Pollution) r\ot. 198 i. ir,rtr

the Rules and the Orden made there under tbr'oConsent to Operate" is hcrclr.r'

granted to

M/s SESA GOA LTD.
[Dry Screening Plant 3C at Codli Minel

(Hereinafter refenEd as "The Industry")
To operate their Dry Screeniag Plant 3C locared at:-

Codli mine, Survey no.24/1,
Codli, Sanguem-Goa

This Coruent to operate their Dry Screening Plant 3C, subject to the following
tcrms and Conditions: -

(
")

)

I
I

t
t

) I

)

3

4

T
t-
I

!r.No.
t. crer*-u.f tant 3C

Qgpge-rrv_
4.2MT/annum

-i
1 J

d

The noise level shall n:eet the Ambient Air Qualiry Standards in rcspecr of
noise as specified in thc schedule under noise potlution (Regulation & ControiT
Rules 2000,

The Industry should cam), out ambient air quatity monitoring as per ScheduleVII (table given below) from a laboraiory rccognized by Minisrry of
Environment and Forest undcr the Environment Protection Act. lgg6 anci
results shall be submined regularly to this Board.

, \ ^-,*'

,TRUE?OPV



r

3Ag
rural & other area arca (notilieri trr

o .s

no.
antulPol Time wcighted Concclltration [n r\rubrc:r1 AIr

I ndustriai, r.s ia*niiat,' Ulo-t ugic rl l)i 1i.,,rs i r r i
,

I

I

Annual*
24 hours ++

- -- "- j'o
80

40
80

Sulphur Dioxide
S t9.*t

2 Nitrogen Dioxide
(]yo, ,l,gm3

6

5

4

3

Ozone

Particulate Maner

Particulate Matter

(Or)

(size less than I 0pm) or
PM ml

' 
Cenral Covernnlenl

'2CI- ----i-- -"- -!a--
ri0Annual*

24 hours rr
Annualr
24 hours i*

Anxual--------
24 hours **

)--l
I---r
l

.I 80
60
100

60

i00

i

(
40
60

0.50

04

I-t- --.

I

40
()0

()4

slze less than 2.50pm) orpltu@_d_
t-- -
| 8 hours

m

')

7 Carbon Monoxide (CO)
rng/ mJ

ioo - 
-- 

lco
I

180I hour t+

24 hours 1*

I hours+ i----+

J

)

1.0 : 1.0

02--T- 0.i
I hour **

9

r Amrnonia (NH3) A:rnual*
24 hours +"

fuinual'

Aanual*

Annual*

J 100

400
100

400Benzene (C6I{6)
ygl mt

t2 Nickel gli)

05 0s

(BaP)
only,

0l 0t

I
06 ()ti

m3

furnul ariJ i . -J_ .._
minirnum I 04 measurements in a yew al a particular sitetaj<en hvice a week 24 hourly at uruform intervals.tr 24 houly or 0g houly or 0l hourly monitored values, as applicablc, shall becomplied with 98% of the time in a year. 2% of the rime, they may exceed thelimits but not on two consecutiveiays of morutoring

5

6

fut application for renewal of consent in the prescribed form shall be subr::ittctiat least 30 days before the exp*y of the.urr.nt rc*.r, along with requisitc fees.Application for renewal of'consent submitted after the validiry period shallaccotrrpany a penalry of S0o/o of the consent fees.

In case of any deviation or aiteration.in any process from those submined in thisBoard' a fresh proposal should be subrniued *elr in 
-odron.e 

so as to assess theadequacy of the conditions sdpurated in the .onr.ni'oi*r:'-- "" 
*";' " 

{-
,{rua61

rfdrjrli,e, s".r&iry -

I

T--

particulate phase

Anenic (As),

J

--l
mean



%G6
a

/. r,

a7

To,

--, IVUg Sesa Goa Ltd.
Sest Ghor,20 EDC ComPlex'

Patto, Panaji-Goa

Thc Industry shall t'umish t.'ihe rlsiting officc:"'rnd i or Board anv inlorrrratibn

regarding the constructicln, ins.tallationi, opt'ution of tlie establishnrcnt or ol

Ernission control ;y;;; and'sucb ottr., particulars as may be peninent for '
prevcnting and controtling pollution of air'

The lndustry shoutd submit arr Environmental Statement in Forrn V for tlre

Financial year April to March ov :tr; i.pi**u.t of thc succeeding year

This Consent is gfanted without any pleJudice to any other pennissioir('s'1

required wrder any lu*, by'laws, rules in force'

h (c^

&c61,

Meinb.,,.t*t"',
For Goa State f$tion Control Botrd

I

9

'i')

Copy to : Concerncd File
Guard File

)

C-

TRUEOPY
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' GoA srArE PoLLUrro* &ffi$fr#hnann
.tsq{rwr

% (;

Pf,on" Uou.

Tel / Fax No
Emad

rrgYruT fr{tffrr
'?r

dew S'.i?:rp:,o\' ryEDC Patlo\
iranati, Goi\

I 1 -832-2438567, 2438528
2438563, 2438550.
0832-2438s28
goapcb@rediff mai l.com

*T.

er6'I
r-3-E
reE!ll

=tutuEtsf,@\Y7z

,t

No. 5/ 791 197-PCB/ aqe "
Date:- r o /02111

RENEWAL OF CONSENT TO OPERATE UNDER SECTION 25 Otr'' THE WAl }:R
(PREVENTIO-N &, CONTROL OF POL[,UTIOI\r^] d.CT.1974. AS SMMENI]Ap*

As per the provisions of the Water (Prevention & Contol of Pollution) Act, 1974, and the

Rules and the Ordcrs made thereunder,

"Renewal of Consent to Operate" is hereby granted to:

ild/s SESA GO.A LTD.
(Beneliciatiou Plants (1, II,3B & I$ at Codli Minc)

Hereinafter referred as "The Industry"
To operate their Iron Ore Beneficiation Plant located at

Survey No. 24, 24/1, 5411, 46,
Codli mine, Kirlapale, Dabal,

Sanguem-Goa

This renewed Consent to Operate is subjected to the following tsrms and conditions:

This renewed Conseut to Operate is issued in supersession of the earlier rcrrc.,,,,ai ,i['
Consent to Operate issued vide letter No 51791/97-PCB/3883 dated l0/09/08 arrrl Nir
51791197-PCB/3209 dated 7/A8n9 is valid upro 09/0i40IL

2. This rcnewcd Conscnt is valid for the octivity of:

Isr. tlo.

(
I

")

{
a

r
Ivlaximum Quantitv

Bcneficiation of iron ore fines €lsps (8.!s!D_ 2MT/annurn
Beneficiation of iron orc fines & lumps (Plant rr)
Beneficiation of iron ore fines & lurn Plant 3 Il
Beneficiation of iron ore fines & lumps (Plant IV

)
+

2MT'lannun)
5 !lIl &il.rltili

1.6 M'lr ar,ri,,-,)i

3. (i) The daily quantity of tade effluent from the factory shalr not exceed
gL00-K.L_.D.

(ii) The daily quantity oldomestic: e f{luent fionr the factor;; shail not cxccc<i NIL.

(iii) TradJ Bflluent Treatment and Disposali
The trade effluent generated rn form of siurry at the Hyilro Cyclor:cs shali l.c
released only in to the tailing pond duly approved by the Inclian Bgrcair ,il'
Mines as a part of Mining plan.

rt

zt/s
<,-z

l

a

t



(iv)

(v)

3$
Ihe-.tailing pond shall be so maintained that il \a,ill not overl]orv a'd ij'rhe
applicant proposes to change the location of thc tailing pond the same shall bc
done after obtaining approval of thc Indian Bureau Ji prurr and r.he ll.::rcl
shall be informcd of the change.

The water percolated from the tajling pond shall be analysecl at lcasi. (i:)rr :r
month for the following parameters and resuhs shall bc rrlrrtr"a ,o ,rrl Bo*ra
Office reguiarly

5.5 & 9.0
100

3 /l
')

"---l

EEll______

.speci,fied in Schcr!ule, I(Rule 3) of the Environment {proredion) Act I9g6Jttr lht rclcvttrrl Indu:rrr

-1

(vi) The industry sball at his own cost get the samp)es of u,ater discjrargctl lii,.rrthe mining lease area collected and analyse, every- month the puirrnetcrs
indicated above from a laboratory recognize,t by Ministry of Enviropmcnt a.dForest under the Environment ProlectiJn Act, i986 and rules thcre un<:er a.ndresuls shaJl be submitted regularly to rhis Board.

Theprodu-ction pro-cess, quantity and qualiry of the efljuerr or r:rode cf cisporal ul il:,:treatcd effluent shall not be altered witlout the permission of the lJ.ard.

An application in prescribed form nlong with the prescribed fces for renewal rll.consent, shall be subrnitted before the extiry of varidiry of this renewed consent. Anapplication for renewal of consent submlfted after expiry of thcr valiciiti shallaccomPaDy with penalV of 50% of the conser:t fbes in'adiition tu ur.-fr*ruriScliconsent fees.

Any up'set condition il *y plant of the factory \\'hich:s likel.r,to resulr:n irrcrca.scijeflluent discharge and /oi violation of the 
-siardaras 

srrpulnrcd ab.r.t: sireil [*rimmediately reported to the Board officc

Reliable flow meter shall be insta-lled to nraintain record of *atcr crrn.srrrri-,ii,)fi;ri.,day' The records so mainrained shall be made uuuilubr. to the IJoa;rJ orlicrii:,whenever required.

Adequate facilities shall be provided to the Board staff for ccrllection ot rhe efnu*,rsarnples. rvr w\"re!rr\''rr ul 'ile /

b, .il
-,-.-@i1-

. Goa srare r,,,.fli,[1;:fj[*:l

q

5

6.

7

8

-t". e
t."J.it{.{c L/,._ ,, ,,

t

r0

I

I Not to cxceed
& Grease l].{ot to exceed

)
Other parametet should be meet the standards

)



214
rl

9 All the Solid wastes arising in the prcmises shaii bc propcrly, classifier1 and rlispost:rl
off to the satisfaction of the Board by;
i) Landfill, incase of inert materials. care should be take:r to ensure that rh.

material does not give rise to leachate which may p€rcojatc lnto gruunri \\.arc!.
or carried away with storm run-off.

ii) Controlled incineration wherever possible in case of cornbustible organic
matter,

iii) Composting in case of bio degradab)e material
iv) As per the Authorization issued by this Board in case of Hazardous wa$re.

A good house-keeping shall be maintained wi&in the premises. All pipes, valves a.nrl
drairs shall be mainuined in leakproof condition. Floor washings sl,ati Ue maintaincd
to the eflluent collection system onjy and shail not be allorvcd to fi:rd ii.ay in opc,r
8reas.

The Board shall be forthwith idormcd of any accident or unlbrcse(:,r c\,crir i1',,.ir ir:,r
discharge of any poisonous, noxious or pollutir.g maner into a streulr or weli rir ,_,rl

land and the action initiated to crub the resultiug pollution.

The applicaat shall comply with thc provisions of thc Watcr (prevention & Control of
Pollution) Cess Acl, 1977 , as artcnded (to be referred * i.ss Act ) an<J rle l(up,.s
there under:
The applicant shall suburit Water Consumpdon stiaten:ent every nronth so as [(] rcilcjr
this Oftice on or before the 5e of the su"."ding month in the piescribed fornr zu;t1 pay.
the Cess as specified under Section 3 of the Ceis act

The Trade effluent in the forrn of slurry generated at rhc rnining pit shall be reJea:;e4
only to thc exhausted rnining pit duly approved by Indian Bureau of Min.. as a part.f
the Minirg Plan.

Tbe exhar.rsted mining pit shall hc so nnaintained that it rrill nor overl)u*..

The Industry should submit an Envirorrmental Stareruent irr l;'<rrur \, lor- ri,.
Finaucial Year April to March by 30'r' scptcrnber of ilrc succcediag r car..

-) il

r0

l2

r 3.

14.

15.

r6,

J

Thi-s Consent is granted wrthout any prejudic
under sny law, by-laws regulations in forci. 

n

eto permrsslon(s) rcql: rr.q,ri

I

c j..l--

Memher Secreth/
For GOA STATE UTION CO]\T'ROL BOARL)

To,
!r4,/s Sesa Coa Ltd.
Scsa Chor, 20 ED( Comptex,
Pano, Panaji-Goa

Copy tor.C flle & tlle

q
TRUE COPY
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t GOA STATE POLLUI'ION CON.I'ROL tsOA}TI}
.fuq {rq rrgyrur frd,ilw ds*

--1

Phone Nos

Iel / Fax No.
Email

I 1 -832-2438567, 2438528
2438563, 2438550.
0832-2438s28
goapcbrgred iff ma ii.com

..IL
GOA Dernpo Towers, 1st Floor

EDC Patlo ?laza,
Panaji, Gca 40lj 00r

T Ai

-l

-

--
Et+--:*ft:tshdE\vf

No. 6/ 185 197-PCB/ '] u V q [)aic. -

I {z <-, I

,)

^t

As per ore provisions of the Air (Prcvention & Control of Poilution) Act. l9g l. and rhe Rulcsand the orders rnade there under for "Renewal of consent to operate, is herch.,. gr;lnrr.1 :,

td/s SESA GOA LTD.
(Beneficiation Plauts (1, II,38 & Ig at Codli Mine)

\-/ 
Hereinafler referred as."The Industry,,

To operate their Iron ore Beneficiarioc plant locarec at
Survey No. 24, 24!1, 5417, 46,
Codli mine, Kirlapale. Dabal,

Sanguem.Goa

This Renewed Corsent to operate their ber:eficiation plants rwth live D.c. sers. srilrici:rto the following terms and Conditions: _

J

It-,

This renewed consent to operate is issuec i:: supcrsess;on ol tl:c (ri.riicr ( ,.r,!:.i(.i:: :,)operatc vide Order No Air/1313/2008 issued vide le:ter No. 6'lg5i9r p(.Bi4.i!js ilrrir.i,17ll1la9 and order No Air/l74a/200g issued vide letter No. 6/18it97-pcBii2r0 dared7108109 is valid upro q9/09120I?.

This renewed consent is valid for the activitv of:

3. The applicant shall rnaintain and operate air pollutiori confro,l system aud let .rut thcemission through a stack of 6.7 m eters height abovc grornd le,,eis for l2S0 K\;,.\ t) (iSet, 5.8 and 5 meters hei lht above ground levels fcir 1000 KVA D.O. Set arrd 0.5 inctcis
5ilTr1lrtl'in'- ..'-

the folJowing srandards:

4
RUTCCPY

lant

fines

l.

I'

_3-_
4.

of ore
of
of

I

+ _-.J
I

ore fines



\ ,%+l
-,c-

1-rr";
Equiprnents/
Installation

I Installation

D.C. Set

D.G. Set

4. fhe cant shall observe the foilow.i

;ai atp;cirt.- -

P articu latc
Ir4aticr

tui{rr
5.28 75
3.28 75

3.28 ts0

standards for D .G Sets ulrcp_ KVA

Sr.

No

1.3_._

of o
_----.-
i so:
I Kg/l{r
I
It--
I

D.C. Set

,.J

Sr. No Parameters Lim its

I
2.

3

4
,) 5

5

IOOO KVA D G, Set

CO
ur Content in Fuel

observe the fol standards
fuel

KVA D.G. Ser)
Qqrjut /br I.---.nH.S.

H.S.D.2

J H.S.D. (for 7

r The noise level shall meet the Ambient Air Qualiry standards in respect of uojse asspecified in thc schedure under uoise poilution G.grkrr"; & contror) Rures 2000,

The Indusnry should carry out ambjent air quaiitl', monitorilg as per Schcrjuie \rli 1t;r.,rqgiven below) from a laboratory recognized by Ministrv-of Enrirorunent and Forest un<Jer

$;*?'o"nment 
Protection Act, lig6 una resuirs shalr be subrnitted rcgrriarly ro rhis

7

:)

5

5

Sr Pollutaar

r

Time we ighted in Ambienr Air
rl, residenlia! Ecologica!ly sensrtir'e

rural & other area area (norified by
Central Gor'6;-n1pr.nDioxide

m
Nirogen de

m l

Particulate Maner
(size less than i0pm) or PM16

m

Annual+ 50
24 hours it 80
Annual* 4A
24 hqup5 *r EO
Annual* 50
24 hours ** I

I r00

------f---..

I

'--- -i-
1/i

. I!r.
l0

4 Particula(e Matrer
?-;-

I Annual+
(size less than 2.5 0pm) or 24 hours ,,

40

60

80

60
toir

---40

60
--js--

-1-

100
r80

100
lrto

8 hours**
I hour f*t-

6 Annualf

.,_2J_h9u. rs **
0.50

--i-o-

I

I--r ___
I

:-lyH. m3 0.5 jJ

-Lq
!

I

)

*

I

l

I
I

r

I

I

I
)?trO KVA,-+.

I I

750 KVA

1250 KvA Set r00
for I KVA 7t

l2s0 D,C. Set

thw:2%6

ts% b;xis ID IDITi\.-.44.-._._
t5% hasis rn Dpm\I

I 5o/o Oz)
L5%

t5%
t5 or', Oz)

I

-'-.''- - -l
I

NOx
.{

'1

I.i

r50

shall
of

l3
I 000 ti2 lu

82
.-.--.-t

I

-..J

I

no.

3

I

I

--+

m3

rg BL*
Lead (Pb)

)

I

Sr, No.



t

2-+L

Carbon Monoxide (CO)
m

Ammonia (!.Illr)
rn

Benzene (CJ16)
rn l

Benzo(a)pyene (BaP)
particulate phase only,

'-T' 8 hours"*

!-,ug'*'
iAnnual*

02
01

*ll

r00
400

I

I't'."-
24 hours

! .-*, _
' .A.ru:ual* n(

:+ Annual+ 0:0l

m3
-+

Annualrll Arsenic (As), 06 06
m3

12 N tckel$li) fuurual' .'t l

m3

The indUstry should carry out emission monitoring irom rhe sucks o:)ce rn u\:r::- l
months Aom a laboratory recognized by Minisq, of Environnrenr and Poresr urrler iirc
Environrnent Protection Act, 1986 and the result shall be submirted to this Brtartl,

An application for renewal of consent in the prescribeii form shall be subnrittcci at lcasr
30 days before the expiry of thc crwent consent alone rvith re<luisite fees Applicn:ir::r lbr
renewal of consentsubmined afterthe validiry period shall acccrrnpar)).a ue:illti rli'1fr/,,
ofthc consent fecs.

10.

In case of any deviation or alteration in any process from thc:se submined in this B,arcl. e
fresh proposal should bc submitted well in advance so as to assess the adequac5, of tlre
conditions stipr:lated in the consent order.

The lndustry shall frlrrish to the visiting officer and,/ or Board any informario* regarcling
the construction, irstalladon or operation of the establishment or of Emission .nntr,,'i
system and such other particulars as may be pertinerrt for preventing and controllirrg
pollution of air.

The industry shall forthwith keep the Boarcl ir:fonncd oi'an1, accident cr uulbrcsc(:ir ,c,
or event of any poisonous, noxious or polluting nratter is being Cischargc<! i1i6 i::r
a&nosphere, as result of such discharge air is being poituted.

This Consen( is granted without any prejudice ri: an-v pemrission(s) rcquirecJ u1der. urr
law, by-laws and regularions in force.

I I.

"r,

.)

7

8

I

...-.12'

13. The Industry should submit an Environmental statenrent in Forru V fur ilrt
Irinarcial Year April to March by 30th september of tbe su )'car.

To, ,

f,l/c Qrco /'lno I r,l

'Mem er Sec
For Goa State,Poflution Control Boartl

\ 'r

rRu?copy

\

I

8

I
0:
ll
i0it

_:190_
0i

IO

1
I

,!-*



foinerura &Al S .acy
) i:;-r.,\-r'E poLLUTrorycoNTRoi'h.d"IU; t >rrqrn*rsffi tH''' -,-:a

(An ISO 9001-2008 Certified Board) +
91 -832-2433 567, 2438528
2438563, 2438550

0832.2438528

io: jrtic{6Jlti-pCB/ef 
_ 5o-f.

{.onsent t

Emall id.s : .

Y"T.:"Ji"",T,,f-:::iii"J;*",#B*","
Scientlst, GSpCB . sclsn
Asst. Env Enstnoor, GSpcB -;;*s;;;;ol$nl".rn
Asst. Law Offlcor, cSpCB - ato3spcb.goieJ"-fn

Datel/}st2ots

(;oA
faryIrr
ryi--.a-t.}.rrta

t,Erds\ryz

Air Act aud tfW (M,H & T) Rules respectivelyl
I'O}Sf,X"I' 1"O OPERATE AND AUTHORIZATION iS hCrCbY grANtCd tO:

_)
':r) r u.ri''-'irr iL) ur)cl'atc ard Authorization is valid upto 3r/0g/2017

erate and Authorization is valid lbr the manufacture oi
I)escr tiou
Iron Ore

IWs. VEDANTA LInflTED
(UNIT: CODLr MrNES)
(Large Scale Industry)

(Red Caregory)

T.C No: 70/t9SZ, 126/1953,& 69/1951
Codli Mine, Kirlapale _ Dabal V.p.

Dharbandora _ Goa

'': i-it; arca ileciiirccj urtder the provisions of the water Act, Air Act and Authorization under: '" :ir'').-r'r'ri\\'(\'r'FI & T) Rure;r.ubj::tf 
in;provisions of the R., *a the Rures and the'' ':''i:' i.i:rr :n11' hc lnade turther and subject to the folrowing terms and conditions:

i".:is flonserrt fO o

1

-)

(,

IJurr cf'ie irlti0n of Iron Ore lines & lum Plant Is
ellcintion of Iron Ore fines & Ium Plant II AJ Bencficiation of Iron Ore fines &

I-iencficiation nf Iron Ore fines & ant IV
3

L

L !1_ 3e1:

' :'r:'r r'\ i' ::ri;'tlLii lrtirtirtg prr rvater iiilry shouid be routecl through settiing ponds and filter, _.. ,,, ::;...,.:r rhi..,i*rr\.1!:r.ds 1:iescr.ibert in coidiri"" r". frii) beiow.

"i;rilr qu:rr.lit1' o1'dunestic sewagc fi.osr the unit shall not exceed 2s KLD
n.AT\

iL-/

I? 55 MT an'/ n unl

Scre t-3l,) P t

3.155MT/aniium

4

:rrr thrr under Itule5

I

o bc referrcd

1,.



Jiq, I

l[rot"' 
ciuantity of inclustrial eftluent from t]re benefieiation plant shall nor exceed g*q

l'he dajly quantity of domestic effluent from the beneficiation plant shall not exceed U!
. ion plants:-'ll" ,r,J*[ffir"rt grrr. 

ll be released onlvit:trr the tir;lir:g pond duiy approved by the maian'Bur.l, orrraines as a part of lvlining pran.

I hc f.ilirtg po..d shall be so maintained that it will not overflow3ld 
if the appricanr proposes to'"rri'r''( ijrr' i''rcati.n of the tailing p.nrJ the r*".rroii u" io* after obtaining approval of theIrrriran Bureair of lr,lines and theHoard shal be irrformea orur. change.

i'li.' t;nit slt;rll 'rt his own cost get the eflluent samples collected both before and after treatmentlrtrcl rutirl-v:ed' every :nonth tlte parameters indicated above from a laboiatory recognized bylvli,ist'y o1'Envirorlment and Forest uncler the Envirorunent protection Acq l9g6 and nrles

,til,i"u"r 
and results shall be submitted *grr*ry-i;'rhir no*J, ty Jsd or the succeeding

flu'i r,'r .1.)rncsr:c w'astewater sharl be treated in a existGGpric tank and soak pit.

I 'it rllirrl,g cc'nipanies shail provide with wheeJ washing station with tyre sprinkler andsil.rlluu, priiicl rvrlh rurrning water,

liH.['r*'Jil'r?:J#:1fj,,ffi: 
maintained arourd reject dumps ror settrement orsuspended

C,:Lrrsing of water dowu the slope to the scttling ponds,

ihe tailing pond water lct ottt from the beneficiarion plants shall rneet the standards asr)':t:iriccl irr the conse*t ro operate issued by the Board.

lc' 1tr'*'uttt siltatitx of rivers/ nalliihs/ fietds catch drains and siltation/settling ponds shall beurairttained' 'l'lie water collected should be utilized for watering the mine area, roads and greenb':lr development. Garrancr drains to be provicred around the rejecr dumps.

Tht rilininrc companies shouki meet the water requirernents of the nearby villages if required, .

Member Secretary
Goa Srate Pollution Control Borrd

a
(:')

l1

)

; r irr I'he water from the tai,li no pond shall be analysed for rhe folIowing parameters and resuitsshail be submitted to the Board office in the event of
H

Oil & Grease

_)

l stt)

i:tr)

l'riii i

O^,,",. ^c <)

a
I ftUE Cq.}PY

Between 5.5 9.0
ded SolidsS Not to exceed 100Iron otN to exceed 3m

Not to exceed 1.0-e/l

r!)

1' l

g.

Not to exceed 2 
^g/l
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::. :;'i

Ii:fflonitoring 
of ground water & surface rvarer level and qualiry should be carried out in

ix.r i)

(,'t ot:nrl \\rlrter- 1Ionirorin Locatioo
. l,\,'tr;'.\.1:lr:t

1 r\,,' ',..,..,..- rr!,' rY!lt!t

t r)Lr3l Codli Ntrr -w
ncar NIr.V ishnu Naik

i.Well w,arer be low'Old tai Pond
4 .lVell water Vir.Inhas's - North \vest direction

eWater }lonitorin Location
IU Rivuiet Karmone

t Directi
- South East

I)ischa frorn Dum 9- Taiaul ikar side
13. Discha fi'om Dum 9- Fi Side
r .i. J)ischa Iront l)urn 9- RI Side
i. l)ownsrrcarn Ri rtrlet Karmone/U strem River
6.N.line rvater ciischar
7. Dorvnstream River

Kirla nver
9. Dischar e near 4
10. Dorwstrea;n Kir rIVer

r ' ' 'l liv cr'1111'"1nies 'sltur-rld lnaintain the pumping schedule for pumping the rain accumulatqd watertr', ,r)t tlie nrining pit.

Ui;lt rhe rnining industry shall strive to implement suifable conservation rneasures to augmentground water resources wherever possibl; in the area.

d maintain a L book in the followi ibrmat:

)

I

-)

i x;r t)

,, ;llr.- prlnlp

i 
(litresAnin)

J'lic coinpanv shoirld stack their ore/ and or ore over burden as per the approved mining plan.

l(eiirrble ilorv tncter shail be installed to maintain record- of-water consumprion per day. Therecords so maintained shail be made available to the Board officials whenever required.

1,'' ';j) A soocl house 'keeping shall be maintained within the mining lease area.

I\lember ry
Goa State Pollution Control Board

4

I I Disch e Torvards Kalsai

Start
tir:rc

Start
time
R.L

End
tinre

End
time
R.L

Duration
pumping
minutes)

of
(in

Qtv. of
water
pumped in
KLD

Remarks

Z

I

|'

i,ll( j 'l 
he c

L L,I

)

pacity of I)ate
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p.enises shaii be properly crassified and disposed off to thea
,..:ir r; N.qn-l{a.zar4ous Solid )Vastg:q.li the Soiicl wastes ariiinffithe

satisircriiirr oithe Board by:
a

"-l'ln n,"ln r'ecyclabic non - biodegradable waste to be segregated

Composting in case of bio degradable material'fl-re total uantl shall be s and as follorvs:
Sr. rto of se solid waste

Overburden

handed over to the localboJy or Solid Waste Manegemenr Cell of DSTE at Karapur, Sarvona or ary other Iocationsspc,-'i:led or ce]l

'.riii, .fhc 
elplicant shall compiy with the provisions of the Water (Prevention & Control ofl',riltrti<-rn) Cess Act, i,977, as amended (to be refened as Cess Act ) and the Rules there underl lrr: ilail rvatcr consLrn] on for the followi cat ories shall nol as under:

esses
) "Ihe applicant shall submit Water statement annuaily by 3 April online ln theprcscribed lbrmat and pay the Cess as specified under Section 3 of the Cess Act.

f]ONDIl'IONS T,NDF]R AI ACT

i'rxr') The Nlining unit shall monthly uronitor the quatify of ryater which is pumped into RiverKhandcpar frorn the mining pits.

Iirc .rrrri slrlll ntaintain atrd operate air pollution control system of adequate capacity for theii ,l li

L__

rllenis
iit:is

Equipmentsi
installation

r:f

',:R^l, l/.L1. SBt

J I (r. l.t,'. I Nartre ot'
L'11 rr i pr:tcnts,'

Inslallation

T'he a icant shall observe the tbl standards for D. G

NOx (as N
NIvIHC(as C
Particulatc N{atter
CO

r l)l
Sets IOOO KVA

.l

Li 
-_ -s.$]ur Content in .Fuel

Member Secretary
Goa State Pollution Control Boar<J

1
backfiStep tng

exhausted
ngo

Spral in mines 880 KLD
125 KLD
175 KLD

NO, HC CO PM
No of
Installation

Capaciry Soz'
Kg/flr

(g/kw-tr)
D.G. set 0l 3 50 KVA 3,28 o') 1.3 0.3

01 750 KVA 3.28 a) 1.3 3.5 0.3

No ol'
Instollation

Capaciry SO:
Kdl{r

Particulate
Matter

1

D,G set 0l r250 KVA 5.28
2 03 lOOO KVA 3.28 75

Sr. No Parirnteters Limits
lr00 basis inDas 15%
I50 nr at lsYo
75 al 15 o/om
150 al 15 o/oITI

Less than 2olo

rnur%Gv

D<.rnrestic

ivlarr

Sr. Nu,

I

It.

75
D.G. set

t,

3.5



D.G. set (i250 KVA)
J D.G, set (1000 KVA) 5 rntrs
,1+ D.G. set (750 KVA)

-?-\+
4v --, ._ t

c-
tltl iiru Lrnit slrtril clect Lite chinrne oi tire ibllowiu 5

;ittached to
set J50 KVA

o11S
Ia tI

5.6 mtrs
7 mtrs

6 mhs

ltr'J irrrit shall obselve the fo standards

of fiiel
H. S.D lcrr D.G. set of 350 KVA

2. i H.S.D for D.G. set of 1250 KVA

'j'lrr: St'rck Port l{ole and Platform is to be designed as per CPCB guidelines Method 1

I'rrrt I uf Stack r\lonitoring - Nlaterial & methodologr for isokinetic sampling

i i,i L,uit siroirid cornpiy' with all the standauds for D.G, Sets prescribed at Sr. no. 94,95 and 96
,,i Scheciule I oi'thc Environment (Protection) Rules, 1986.

,.ijt 'f i:e ttnit shouid cairy out ernission monitoring from the stacks connected to D.G. set once in a
)'ear from a laboratory recognized by Minisry of Environment and Forest under the
Environment Proteclion Act, 1986 and the result shall be submitted to this Board.

\ziviii) Four arnbierrt air quality monitoring stations should be established in the core zone as well as in
tlrc buffcr zone for monitoring RPM, SPM, NOx and SOz. Location of the arfibient air quality
:ir,tior):i and the ttequency of monitoring should be twice a week for the oore zone and the
l,rttr;r ,turre liour ir ial:oratoty recognized by Ministry of Environment and Forest under the
Luvirorunenl Protectiort Act, 1986 and results shall be subrnitted regularly to this Board.
App lic;,r.rt shall achieve follow Ambient Air standards:

I EOU Plant
i. Office remises
.i. Near ['ei briC

I liu rnonilorin in core zone would be as the iabie belo*':
ive Ernission Standards

[';rrticrrltrte lnattet
lrugitri'e eri,rssiott sirali be tnonitored in the predominant downwind direction at a
distarrcc 25.0-2.0 nleters fi'om tlie source of emlSs as follow

l. Karnrone vil
-1. I)uvconar village

Member SecretarT
Goa State Potlution Control Board

-)

Sr. Nc i 'l

,+

)

Quantity /lu
82 kgs/hr
I

J H.S.D. (for D.G. set of 1000 KVA) 82 kgs/fr (eqch)
I{.S.D. (fbr D.G. set of 750 KVA) 82 !gs/tu

Core Zone Monitoring Locations
l. Near Pit 3

1200

tsufl'er Zone IVIon itoring Locations
1. Kalsai villqgg

I Ir-n:iuli village

rnueg-copv

i-p c

Ll

)



Bq .{

a ''l 'l rr: rrrotlttc-,ri

t sa,

llr,-r r;r'curises in res

n Br.rffcr zoue rvoulcl be as the table belorv
Not to ExceeC ual ver

N

r\ll r,rhel parameters should meet the standards s
I Qrlr \jr),,,i:r1r1>,-r -1.009 for the relevant industry

dinN noti n dated

-)

,.\ i'lre trucks,'tippers engaged in transportation of ore shall have sufficient free board after filling
t[:e calgo box to avoid spillage.

...1 .\ll trucksi tippers engaged in the transportation of ore shall be covered with tarpaulin and the
tlrprnlllip shall be properly fastened to the cargo box to ensue the ore does not get air borne or
.:lrlil r,r:i the tOird..

I i lrr cast' ol'brcali dou,n of loaded trucks / tippers unloading of ore at the road side shall be strictly
, r r'.; i,.l c tl .

i , ri i f itc t oatt.s in mining areas shall be sprinkled with water to suppress dust pollution.

. i;i1 'l't, rlke af lbrestation in abandoned mining areas and on reject dumps,

ixiv) Spillage of ore on the public roads shall be removed imrnediately on occurrence.

iy r ) "l'he shoulclers of roads in mining areas to be fully tarred.

, ,r I lrr nrirring con'ipany should submit details regarding transportation of ore in the following
1,.'iltflrl C\,'eJ \' fnOl:th

Sl',rurCe

; No.

:r'ri.;'l'hr'rtrining Compar:1'shonld make suitable arrangernents forsweeping of roads affected due to
l. lrr ,i)'rl'l;i|.rrltr ,..r1'iI0n u.l'C,

iiil Tlt,r rtnit shlli tnke adeqtrate measures for control of noise levels from its own sources within
ect of noise. ThE limirs are as follows:

(irtegorl. t> i Areiv' Zouc

Curuurercial Alea
Resider:tial Area

: Silence Zune
Day timc is rcci<oned between 6 a.m. to 10 p.m. and night tirne is re between l0 p.m. to

)

IVlember Secretary
Goa State Pollution Control Roerd

50

r.Not to Exceed (24 hours) 80 pgl rni

Not to Exceed (24 hours)
Not to Exceed (Annual Average) mJ40

8o pd
PMro Not to Exceed (Annual Average) 60 pd rnJ

Not to Exceed (24 hours) I00 pgl rnr
Not to Exceed (Annual Average)Plv{r i 40 pgl ml
Not to Exceed (24 hours) 60pgm-

Destiuation Qty No. of trips
(tipper rrucks)

Route (names of villages
through which transportation
takes p!4ce)

Remarks

Limits in dts (A) Leq
Day time Night ti:ne

Industrial Area '75 7o
65 5i
55 45

50 40

TITU
,s4^
E. UU il

{I
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I i: \ s'tATJI POt,[,UTION CO]\TROI, B
rrl?T ww ygflrur fr?iTur

(An ISO 9001-2009 Certified Board)

.l

fiE ''

OARDt

,-,:, : l'ux hlo

5rB(;(lA

-EEI'IT5rerca
F5-F

\lal&.rdrrry\Eyz

91 -832.2438 567, 2438528
243As63, 2438550

4832-2438528

Email id,s :

Mernbcr Secr€tary, GSpCB . msgspcb.goa@nic.in
E n vi ron rn en t E n g in eer, G S pC B - o 

" 
_ g rp-" U. g;ti. n; c -i.,Scientist, GSPCB . scientist.gspcb.soa@r,i;.i.,:-

Asst. Env Englneer, cSpcB - u"".g;p"U--;oueni".in
Assl I aw Officar GSg(:Ft - elaacoah 

^^r6rr.i- t^

Dare: f /t2./20t6
I

)

Sirrlr

\r.\o

\o.5i4961/ls"PCB/ ttr-x-1 r bal-L{ q

4MENqlvrENT

d.

tion

cticiatior: of I ron Ore fines & Li Plant IV
Screeuirrg Pl ant (Plant-3 C)

Prrrtial l,odification in.the consent to operate under sectio n z5/26of the water (prevention{ cirrrrrol of poilution) Act, 19?4 and under section 2 r of the Air (prevention and conhor ofl)'rllrrtiolt) Act' l98l and Authorization urder Rule 5 of the Hazardous wastes (Management,

liill:ll:'and 
'l'ransboundry Movenrent) order issued to rvlls. vedanta Limitei. furi,, coan

l(ct;-1) c..set:t to operate under the water Act and Air Act and Authorization under the Hazardous\\'asrcs order bearirry no.5/4963/l 5-pcB/cr-S05 dated rg/glzars.

:': 1"i:rliitl lt)otJification in the consent to operate under section 25/26 of the watert'i)"" '''';"t' ci Corrt.ol ol'Poihrtior:) Act, 197.1 and under section 2l of the Air (prevention and('''"tltol ,t Poilution) Act, l98l and Authorizarion under Rule 5 of the Hazardous wastes(lr{arragetneDt' Flandling altd rransboundry Movement) order issued to IWs. vedanta Limited. (unit:
:,t,1i,fi:s)' 

the serial no'2, 3 (ii), 4 (xv), 5 (i) of the said orders referred at (t) above shau be read

l 'l'hrs c'onserit tc operate and Authorization is valid for the manufacture of:

- '[rio
r) Ore

Bcneficiation of Iron Ole ih:es & lurr lant I
Bcneficiation of' Iron Ore fines & L lant II
Be neliciation of lron O re nes & Lr:m lant 3

,l

(,
i Beri

-io;
r:i1. 1'11.'rlarl'.r;rr*ntiryofdomesticservagefr.onitheunitshalr 

notexceedr0}fl,u
r\ir- ilrusirtrrriricrsol'rrans;lortationroacrsir:minirrgareastobefullytarred.

iit I irc rrrrit rs l:cr.t.[1, Bl aJttR

sul'ltazardous wastes as
j.iHj;ffi:tio, (o opcr.urc a faciliry for co,ection, storagc a,d disp'sal

I )r Nc,

5i Usedi
oir

Spcnt

;')

I3 55

.155 MTlannum
from TC no.70/l9SZ
126/1953,69n951
0.4 MT/annurn from
TC no. 14fi958

tl.

t. 3

ore.E.auctioned

Ca of '.,raste Mode of d
2,90,000
lrs/annum

er registered with
and having valid authorization of
SPCB

To recycl

as\I I Ite Ies ud es 9,500 'f,o b tosent ws. Sesa Goa Ltd

4

I

.)

t-

! ffitJ



z$a
et.

a i;untairring o il
loil soaked in
cotlon waste
l)ai:rt tirrsJ

. tdda ,

-)

(iii)

(iv)

1v i)

,li,

lviri)

( ix)

t\ \

the rt,le made thereunder

fhe person authorizred shall not ront, lend, sell or transfer or otherwise rransport the hazardous
waste without obtaining prior permission of the Coa State pollution Control Board.

Any trtt;tuthorized change in personnel, equipment or working conditions as mentioned in the
application bv the person authorized shall constiu.rte a breach of his authorization.

il rs a duty of tlie authorized person to take permission of the Goa State Pollution Control Board
to clt-rse down the facility.

J'he ittrter bonom surfaces of the tank shall be impervious enough to prevent leakage or soepage
ol'rhesg \\'astes into the sub surface soil or ground u,ater.

lirc occttpier shali maintaitr a manifest system as p€rRule l9 fordisposalof hazardous wastesIt srtstir€ that thesc'wastes are delivered to the designated facility preventing pitferage and
'.'lirrrtlcstinc disposal due to untbreseen events that may occur during transit,

'lirtj maniiest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes..fltc 
endorsed copy shall be fumished to the Goa State Pollution Control Board.

Urrder no cit'cumstances tire hazardous waste shall be disposed to unauthorized facilities,

'lhe occupier shall rnailttain llte records for sotlection, storage and disposal of hazardous waste
in Fomr 3 of as per Hn,ardous & other Waste (Management & Transboundary Movement)
Rules 2016.

)
(xit fltc occupier shall furnish monthly returns for colletion, storage and disposal of hazardous

r,r rr::('-'lltlcru.*h orrline XGN system.

irirl Titc rrtLit sirail put trp an oltline board (rninimum size 6x4 Feet) at prominent location nesrthe
nrain gate providing details as follows in Engrish and Konkani languages:-. Hazardous Waste category number.. Hazardous Waste quantity number.. Trcatnterrt facility for each category.. \.1ode of disposal for each category.

' l-lazat'dous !Vaste Authorization numbcr, date and validity period.. \\'a(er Consent utrrnber, date and vnlidiry per.iod.. ,\u'(-orrscrrt nuntber, date arrd validity period.. Quantit;- and Naturc of Hazardous Chemicals being used.

I'irc ccctipier shail ensurc that the Hazardous Wastes are not allowed to be stored for more than 180
d a1's

2
TRUE COPY

kgs/annum Metcoke
inciue ration

Amona

2,000
nos/annunr

Thinner to be used for
arrd sanre thinner to used

for dilution of paint and
decontaminated tins given for
recycling

cleaning
paiut trns
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I
li

Ati ctlier condlrrol)s nrerrtioned iri the Consent to Operate under the Air Act and Water Act

rurrd ,turhor.izaiion gniler the Hazar,Jous Waste Order cited at serial no' (l) above shall remain

1111,.: ltattgecl.

W
(Levinson J.Martins)

Member.Sec:t q

I qr,

) ti-s. \''etl atita Lim itetl,

lUnit: Codli Mines),
Sesa Ghor,20 BDC CornPlex'
P:r(1o Panaji Goa'

-)
.Y

t*fr
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,1.

Iil
i.'

Consent lon 25 ugter
Iprenen
Act I97tl for Codl

Beneflclation Plant ll and I
regularlsatlon of old cases
Fehruary l9gl. Hcrever ue have
end,

Therefore sE, once

cjrar+n I n

Kindly lssue us

Thank

Errcl: a;a.

.r, 1

rnueftIpv

flnngsuo (4+

The i,br*)/.'Secretary , '

Tr,e Coa,tSl: pgl luilon Conrrol @rd;
He,use '. ?43, Paito, r '

PAMrt',ceA.-=-7
g*rr's t r,

t,
J&nuery, 1996

and underlthe .schwr of
6pl icat !oD on.: gth '

that rcspec.t "'frorn 
your

:odt
rtth

lon arxC control of
Plcnt t

again sutrnlt
tripl icate in rcspec,t , of ,,qur
1 59366 'dated ?6. I ?, gS for, R$

t,fee;

Yq5,rrs faithfully,
,;TSA COI, LTMITED

t:;

.t



a Antcrurq Aq\$ et-

GOA STATE POLLI.JTICIN CONTROL BOAND
PATTO, PANAJI . GOA 403 OO1.

coNsENT ORDER FOB ESTA,BLTSHMENT (NOC)

+
-..--

a-a GOr

ffi'qf tuF

onoEn No. S/tntlm-4637 i{tA ,.i, 
"DArE , {t ll< I 

.l

,I"suB : consent for establishment or lo take steps to establish the inclustry under section !5, ,.t.Water ( Prevention and Control of pollution ) Act 1974 and under seuion 21 ollhe Air ( prtrvr,,,r 
,and Controt of pollution ) Acr 1gg1 - lssued-Feg.

REF. : 1. your application darod ?ilgllW,
3. 

GSpcB/rAC meetins no. ,C ' dared ZA/n/n
1. Consent to establish or take steps to estsblish is hereby granted undor sedion 25 of the Wscontrol of Pollution ) Acl 1974 as amended in 1988 | centrat Acr 6 tiw.t+q# of 1974 ) ,n, ,11*r( :::tY, :1.lho Aii (Prevention and Controt of pollution ) A6 19g1 as amended in 1gg7 (Centrat Acl r4 of .l$It,'and the rules and orders made there under to :M/s. 8rrr tlot l.tda(a*rmfoa to trardtdrtla phat rtr I nf)

( herein altet referred to as 'The epplicant') authorising himlher/them to establish or take steps r0 i::,it" .rhr 'rdustry in the sire msntioned betow : Location : &6![ vlllfgfr\-/ arngu* i---
2' This consent to 6stablish is vatid for the manufacture ol products and the ,are of producrion r;;ur;roned below' Any change in rate of, 0nd the quantity of the produsls has to be brought to the r)o:r(.r:.tho Boatd.

r%<._

Sr. No. Description Ouantity/Monrh

1. ttrln ?te coocsntrator lo0o0oO Tonnes/ar1r{frr-

J

3- \-uThe- applicont shall obtain consents {rom Goa State Pollurion Control go.rd ,.*'rpqui,o,.,l , .section 25 of thoWater (prevention and Control of poilution) Act f gTa and s".i,.n 2.! ot the Air ( ppl.,,..
and Control of Pollution ) Act.1981 for operation inctudins tesring- r;J1r;i pi"o".,fii""^uu{L,o ,,,,.,commercial production. Ptescribed application for such consenrs-io operare ;;"1;;*;'i"J,ir,"g .,,,,production, bofore commercial production shall be submirted to tfris goarJ-itoayr rn advance.

4, Futther, this order is subiect to lhe conditions in schedule 'A' onclosed herewirh.

, MEMSEB SECRETARY
FOR GOA STATE POLLUTION CONTROL BO,\ I

TRUE COPY

To

@+ratffilrdFlnffirt{b.d-
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7. t r-

a

st- iiEItt,i-i:. A

^)

I l l:l :r:du:;l:r' s!:;:ii r:slrll sur'lab!e iilllucl:l l real;r:e:rt plaut to trcat thc
rrtclttstrial clljucrtt s() a.s to cuni'irrrr to the L.rlrrr',nnrent (Protectiotr)
S lurrtiurri.s.

) [!tt rntltt:!'tr rhaii sr.rlrrnil tile ,-1csig:r.11r'nrr,irrgs e.tc..r:rl'the Hlllucnl
'j tsttlltlelll i:ilrrtt riiriiitr :.i ilei'i,,.j i.rf ons: iirt)lllir lionr tire rjtle oiixsrrc r>f tiris
c 

"i.: 
[:l i sltirlclti c ()nsc.ri I r:rcici'.

.i. I itr tlt,JLtstt r, silat! nrcrrr,I'r: u;riJ subnlrt tl:r lrnvir',,,nltrcrtt Jvlan;r!cl'ne1!)l
f\t t ._ I 'j -i:rti ileir,;,u,i,:l)lrir ;i)s .ir;i (,irtsuiii.

i ii'i ,: rr:ii rrsll*.. .,ir;;:t r'rul c;.rr\o ar)\,j r') lrr.airl!c lc, llre:.itii':'(.)rr:lililtL {.ile,ll
:1, riil- i;,lili i;i.j ..,t,i. i.,\.j:lU ',,. jl,:r .j,.,.. lr;'r'-f ..:,1)Cr)l)s CrlrrSsir)trlt,lri,.,l.fi ltlt

trJ,.' j,r;l,.iji,rl. lr:'.ti\ti,,rl.:i.iti,.tti.ttt,.l:iir.ll i1 !rr,,i.! I'i:\t ttlit!,-rt'ialS irit,J lllirSllcrJ
' , I : :t. ' ,,.'... :, ,.,-.jir tl,,".it...lt:,\ ijl\,,;..

r) . t.t.i';lu'\ri,, ,iiiiri,,..i:i :.ii;.: ,: i:a ttC:ttl,J lli t)ir;:lrri\ llC::t,lttCCJ SC[.:{t,,: t:ll,l.
.rii,i ,.ii:'i:i{rsu,j ':it i.irr..i li i },1r,:tililiiorr tirri:ir.rir s,.riri- lri{ riiilrin {iic l}t:tr''rr,
.....'.-.;......
r ,r'jl:.'',\,

i..,, ,.,i[.*1.r,.,.,,-.;.,.r:;,i> .1llri ,iiIi..:..i t'l]iit1t:t: >J:eii Ll.. ilischarged itttrr \votor or
,l.:L.l

ii: i i:c rtidt.rsttr sliirrl >trllrlti c-rutnrciis]1.5]\.'c 1:lrrrr Li-,r' utilisatitrrr r:1'siilid
rru;riu uCrirt'uic;-i i;t ti)i i)trrt,CSr tr.r tite Uoa )tatt: l)r'iitrir,.rt: L.l.rttilt,i jir-riu'j

q llie rr;lslc. \()li(is li';tltv shall be troatr.d \\ltl't {rppr'(.)})nate trcutrrreut

lsglilirrirrilr' ;r-r lii;,t it sltr.lriiri c()trliu)r 1o t.hc i-rlr,il'r-'nnrenlal (Protecttr:r::)
i' r , .- .l .-....1.. i..t:IUJr (a:,.

J

lrl. i'irc irtdtrstl't slrull li,r.,u murist\c plitnttii,.llr ()l ir'ocs uitJ:in thc prunriscs
r:i'lltt; (r''tttllill!] . \

-={+rfi*r*/-
if !:,I I tlElt $[(:II['[ARY

(.,)l t,(l'r'rI .\ I 1,. i'(.lt,l.{ I l(, \' (.(r'\ I l{(rl. }r(rAl(1,

KortlRu



rqe,'r F$t?q*q&-r rft., qTW,

GOA STATE FIU,&(]TION CONTNOL BOARI}
(DEPARTMEIT| IJ!' tiNVtRONl{ENT, COvl', Oi: (X)Ai

xo r0/tas/st-ecs/zEl Date: l? /S/gg

RENEI'AL OF COITSENT ORDER NOr .lrn/reZ/SZ nerm U/t/gg.

Consent is hereby rCruer^led- unrler seqt,lon 2L of the

Atr (Prevention & Control of Pcliutlon) Aet, 1981 anci

the rules made there under for the follo?tlng operations

rnentloned below, located at Cod1i" s-:nguern-Goa.

I' Mlni,nq ]eaEe conslstj. ng of:

I

^)

T.C. Nc.

ir t'l/s. Sesa Goa 1. Gadia sodo

2. M.V. Sodo
3. Gurrnel

LZe ot. 53

59 0f 54

7O of 52

b. t"t/s. Pandurang
Tlmbto Industrles

I. Bondra Adt'ona 61 of 53

Co m/s. Timblo h/t.Ltd. l. Ga[te^a E. Dr-r,shi

Eal
t4 0f 5B

J

. a . a a2 . .. . a .

rRuftopy

[,,ease Name

=ur_



%30
I

z

)

t ) t'ills cons ent ls val1d upto e /s /Z 00o,

Zl ','lat.el. spra$!, of sulbab.Le cr.'.!)ocl.ty chall be lns tall(jcl

to cOntrol tly!,ng of dus.t '-(:r Lhr.r currOUn(.ilnC it.rtlas.

3) 'ltre lndrfsLry iha}I plant treutr .rro'.I'nd 1:llees, '+rht:rt:in

1t:rn )re 1c stsckeo -ild Clitf*r'.?ot v-rlctles of Lr""r"<'

r;.1aIl b{, ::rIanLecl alo;tg bvrJncl rrl t*c rf pre-r(lscs'

1 ) 'fh eppf 1C,Uf g s rtalJ t cr.r(e .-rJ I L[.CS e nc *:6i dry .': Lt-?5

ro na.lntaln Ei're qood snil '"' '"1't'hY tu;il-rleoL alr 1u'rliiy

! n .ul/., arcturd the ril.l Rln? Le':rs t* .

5) AII soild t,'asies l.os ,nlnjng reiests stra].I be p'roperly

qr3ded and cllspOsgd Of f rvJ.'Jtln the r11nlng leasc ar6:4.

6) A.II other eond.ltlons ancl lngtructlon$ a.3 provlded ln

the schedrrle 'A' &s encloseo herewith are t,o be sw.i.etly

f oI Is"'ed.

7) Ao appllcallon shall be made ior renewarl of consent -Lli

tlre prescflhd forrn atleast, 30 oays before the oace o(

e)(Plry of consent older r

g) The Goa state Pollutloo Cootsol Board reserves tl.e:

rlght to add atry oew condltlon cr ameDd the exlstlng

one 1o tJre consent issued hcrewltb'.

)

^/C4/
' .': /

u
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coDacnt uoul6 aUtOatlcalSy seen6 rovok.d in oerG

o,fiotmootiDganyo/fttrc!b<,trec.oBAltlotrbythoEPpll(nntj

-)

10) Thc J.ndrrstry 6h811 Euxmlt Bnvlronrttental Statementl a8

r€g\rlrgd..uldersectlon14oftheEnvlronrnentProtectlon
Ru}ea1986f,ortheflnancla}yearendlngthe3lstMarch
ln form oorV to tjrls Board' on or before ttre 15th May of

eVer} Year'

110 tlhe lnoutry shall install 3 nos' of arnblent a1r ouallty

' monltorlng st'atlons at 12Ou apart to each other' 1lne l

stations may be located on the perlphery of your unIt"

The59 statlons may be operated for 24 hours thrlce ln a

weekPreferably6Sorllrtc66.tl..ofnext,day.Tlremonltorltil,
of arnblent alr shorrld include sHvl' SoZ and Nox'

12}ftrelndr.rstryshal}1nsta}laInlcro-meceDr,ologicalStEtlo|-.
ataPproPrlateplacefErContllltrousmonltorlng3fwlnc
speed, wlnd direction, ternperaLure&turbulence and relatl'/';

hrrm.ldltY.

(ilember $ecretafY)
pe; Goa State Pollutlob control Board

"Hllllbrbd lc'Fchedu1c rA.

Glor Lt6.
_o( s:g')._
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d5*ui s$s[ obsrfye #ffffiJil-l*Al-a'f"ry ud uae onr{rrdco to

crhrrrsd blocls.

Thcy shdl simulqpeously reslore fillcd blocks as f6[ow-

t -- ^

a) prepare an inventory of oris'ting speclee of targc EDes an a block and Ery to restorc

,, *r ar f31 as pos.sibla Tire rgmoved top soil shall be ussd for rcstoration work

b) Information shalt be furnishcd to this Board in respect of lqf,rology of area and

,-ound *rt"r and eSimalcs for the change in grourd u.ats profile in the pcnphery of thc

rine and speCrally deeper scctirrn wltere over burdco is more 1}1an l0O metcrs'

)'.

Geen bek urd rcstoration bntuc rrune shall be restored and grect beit to bc providcd

r conc,rltation with Forest DePt

't'hc - niog ('onrpany shall prt,ocrly dcsrgn srock prlc uca driulraLiL rnd thc cotlecrc\:

vatcl shbrQe tieaf OJ befOrt r('lc.l*:'i!' rrl,.r thc natufal watcr boily

. il€r,., ,s. r^i rr r.; *rJ lr.rr ,. 'f Fll ' .i ':l:F.t !fu1 (i, \ridrll.lr.!' :.tl,i' :' sh&ll b''; ;'1" 1 '

r.'.r. i: i' 
.,,.',., 

..'::l l,rr .i':' r,'.r.'l .r'.111t6 llc ar."' , :''": lf'( -ntr;t: ''

., 'i t,, : , r,t(1 slilA,.r' :. I l t\t:, Lr,'(Jt \,. , ..: \,i yu}t'.f \Olt

Lx) Brg dam mav bc consuu{rud tu slop l}te storrn watel flovvtng tfuough the sloppy

fu" ;from tl.e rniong areas Thrs wrll prcveot thc rustr of storm walcr carryin$ the looss

soi/ri:wn bclow either to thc resurvolr or to the fields

(b) Congrucrion of several ch*L dams from thc top of the hills down to the dam

gonstructcd tlclow

(c) \{e lessee will hve to con$ruct teraces to prorcd thc 3peedy rustr of water as

unJt as the distrrbancc on tbc €arth scttled ssl'ffal hrndnd ycan ago

(d) Thc trcc plantation wrll have to be cpntirnrqrsty taken up y:ar aftcr ycar durug

nirry sasoor citlu undcr compursatory forcst rctaDc s oo thcir uwn to prcscrvc l}c
covito, rnd tbc olitro't $auS{uo. L16* -[+,

,/?(/
\-2,
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rlrareeeoshouldtakcupplantingVvo/i(on$em"dedrrennfurirrstherdrancc
minhS oPcntiou'

g.TtElvlioingCompuryuhofdundcrtaket}'cdorcstadonrrr*isrrcsiuthearca
proposcd lbt tftXt';;;;; J* i" otbrr bllnl uear of thc lcsss arca'

10. Tlr Mning compury should csrry qlt soil ard nata conscr%tion fncssur€s Bs

srggc.ttd by tht Eorest Deputment' ';

ll. The lrfning con prnyshould protect and nurturc tlrc natrrrd Srowth in the uea

proPotcd for lcasc'

12.Thelessccshouldundcrtaketoprqtectrieidlythelessedsfcag[Totmdingforest
;; r;;tne kilometre distance from the fue'

213
l'

\3. The degraded land has to be recrairnd. The recramation of degnded rand has to be

'r,n ;aour in ,*" ,,rii, ";;ly 
i*,'ilifu"t*ion and Biological Reclarnation':

(a) Teghnica-t &eclarnatipn - Exte'rnal dumPs'

over burden dumps shall be formed in benches of not m,re tiuri i 0 mts of height \[hcn

tht -,rerburden 
rcaches its predete*ir.J ft"el, the top is levellco by ciozer and scrappc:-

The rop will bc divrded into a number oi*"urt plots of about I 5 to 2 5 Hators wl"'rcir

*.irr enabrc srorm \^,arcr ro flow in a pre-detenr.rund direction rkough mining chutes ln

belrr ecn trr tt Suh:r t'r"'i t'cr:ches' teffaces oI inrts to 5rnls ve(ic:l interval' *idcl

.\.rf l(es. 2..-,, ,. .1.' shzli b,r' prOr,. u.j 
- 

Teraces ar:' shet'cr tnirards oltr-'

nrirstrn&lY tiiatt.r ut t ; \lwcr'' r-'D all lt;rraces at iht fOol Of ihe t:r"''l h:gl:t; iulface t0 ca'n

.1.,.*.1g1do\\,l:'I.ircsporlslopesshalibefiattenedtoabout20c,cgrecio23degreeanci
cnds rnay have genrrer slopes At the foot of the overburcen dump, a protective trench

2mts x 4mts may be provided ,o pr.,.n, t"ttf ing up soi!' A bund shall be provided al one

placc to remove th;;;;;.;;ed parriclet *O 
"tf,r 

wiU be let into slorm water drain'

)
(b) Bjological Reclar.nation

pirs o[a depth of 20 ro ]0cm and diarneter of 30 - 40 crn are pranned to bc du-g urd 61led

un,h r mixturc of eou ano *ur". s.prir,g, ,n"y th€o be planted preferably at the bcgining

ox-<ie monsoonl on rhe spoit ,rod, reg,uninous. r* secds or quick growing

herbaceo,s spiccs should bc sowned r,J 
"i 

,, iJp rspid uraing and coosoldation of soil

on rlopcs urd improve soil fertility'

14. Trees may also be ptanted around ttc foot of thc bark to cbcck soil crosion' This

area sbould bc inig4ed ddring the dry scssoo u &r u practicablc' Thc tcttdion of

"pp-pit,.pr*t 
tpUo rnay bdone aftcr scrreful $udy'

t5. socid Morcststion m8y bc undertakco whcrcve( o"*trt't>'-,

z=
TRU{CO?V
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*q
oorc,rete roads rnay be corutructed for longlifc ot haul rosds and scrvicc

t7. Clom rnd clear water from the mining pits shall be pumped out If $oncentration ol'
afiy polfulrnls in fhe durnp water scceds the tolerablc hmits, conective measrc shal be

u&eo.

l8 The runoff water frorn the over bur&n dumps contains many su$pe{lded solids. A

suitablc dnin shall be provr.dcd at the foot of thc banli wluch will takt the watcr to a pond

where the suspended solids wrll settle down and clean water u allowcd to pass on lo thc

storm wats drain The s6rn wat$ or garland dra:n shall be provrded arrouod the nuns

area to collect surfacc runoff uatcr 
\

,) t
\ .t''-\ir$L.a-- -
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A,nryru'e AetE %q{L u'& silA'Iu PoLLUTI,T qoNT&oL B,ARDrrfq{rw^rgynrr rrga r.t

Fax No

(An tS
e 1 -832-2438567, 243852g
2438563, 2438550

0832-2438528

i .. j,(-8,, C7 * 3tl l_

O 9001 -ZOOB Certifi

ffiryr3,ry

ed Board') '- t '

Emait id.s :
Member S€cretary, GSpcB - m<_^-x^--
En vi ron m o n t E n g in eer. gs i 

c a _ ", 

"!l;t"# ; a ;;., 
"

Scientlst, GSpCB - scien
Assr Env ;;r,^i'., i5Jll::ffi 3;;r9i9",.,"Assl. Law Officer, GSpCg , 

","r"r"0"";;l;Date: | /0g/2An

b-r--+ffi\vz

25t26

f
t, Air Act and ffw GVI & T) Rutes respectivelyl

IiLII:\\'..rt. OF (:() IVSENT ,O OPERATE AND AUTHORIZATION iS hErCbY grANtCd tO:

j'his Renewal of Consent to operate and Authorization is valid fur he exkaction, processing and

t

MT/;annum frorn
Mining Lease No.03/AMLG(ML-3 ')/'wn7ii) 0.4 MlTannum from Mining

G(ML-

IvVs. VEDANTA LIMITEI)
(UNIT: C.ODLI IUINES)

(Represented by: Slrri. Sauvick Mazumdar)
(Large Scale Industry)

(Red Caregory)

.* Mining Lease No.03/AML G(\WL-3)NL/\7(Eartier T.C. Nos. 70/tgs2, tzitigss, & 69figst)Codli Mine, Kirlapale _ Dabal V.p.
Dharbandora _ Goa.

r'' ii 'lli'';'t';r (lccl;trr:d-rrncict the pr.visitxs o1'tJre viater Act, Air Act and Authorization under the
.: i,,.r,i.;;;,,";;;l jj;,:ti;:il:ffij;*ffi:,*i:l**f '#l#ffi* 

^,a*J6frll,u*
'l"h j> Jttn*val of ctxscrit to ope.ate a,d Authorizarion 

l: :::"g in supersession of the earrier
(lo'tt::cttr c)r'dcrs is,sugd 

'ide order No. 5/4963/15tcB)cl-505 d.rJiffi;;;,15, Ameadnenr\ o 5,'1 90 3 , J -5 -p1.;3,': 1 6244 dated i g)i z not ; il ;;;p' to 31 r gs (2019

")

I
Des n
Iron Ore

lleneficiation of Iron Cf rre fines &
lum S I'}lant I

IJeneficiatio n oflron Ore fines &
lant II A

Beneflciation oflron Ore fincs &
Iunr s Iant 3 B

IJencficiati on oflron Orc fines &
tssp'(f lant IV A
I'tr.nIng PIa r-3

Lease No. 03/AML
3)NLl17

iit 0E- Autioned Ore

i) 3.1ss
3.

1,
I

I
I)rv Sc

Da*a', -f {n

T

uti
3. I55 u trl

oPY
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a (r.) I'ire :.ain acculnulated m llllng prt \\,ater i1'any should be routed throughpullds and filter becis and rneet the standards as below and results shallofl'ic.- s}!@!g1l in the evcnt of disc before the 15il, of month
rr"ii

l %q6

ltr 'clrdt:d Solids

technically sound serrl:
be submitted to the Boi

s.5 9.0
s0
100

Sir r:deci Solids
()ji & Grease
Fe

1 lr,ln

If appticable
.qruttnd wolc
rnittittg unit.

GSPCB
r for the

on Iitln da

sltall
above

I

ntonitor water quutity i
po.rdrnelers and tlte cost to

3

2
random ltmes Ior surface wati otl

-)

(iijP,
'l'hr' 

'lt'itttitic u'aslc*'i,ter shall 6f G"t"d *;ffi; septic tank and soak pit @Sgrcgl'l r catrnent Pla{rl-i-s qqaclg op.erationaL 
!he- dailr quLtiiv of domestir r.*ug" &om the rurit shaln'l c'xceed 110 KLD' Treated *ut., shatl be utiti*a fo, gr"; 

-u"t, 
a.r"lopment and dusrsuptrrr essioi:.

wards monitoring will be borne by th

d
generated in fornr of slurry shall be released only into the tailing pond duly approvedbv lhe India:: Bureau of Mines as a part of Mining plan

(i t
The efiluent

)

rr )'l h' rrtiling ponc! shall be so mainuined drat ir will not overflow ancl if $e applicant proposes to'-l:lrtrgc the location of the railing pond the sarne shall be aoo" un., efutaining approval of theIndiar: Bureau of Mines and the goara shail be informed of the change.

(t') Ihe unit shall at his olvn cost get the effluent samples collected both before and aftertreatnenta,d ar:a'lyscd' everv month the parameters ind.icated above tom I laboratory recogni zed byN'irrrist'r tri'Ertrirotunc,t'Fore.,uird9i1*1ilCil;undertheEnvironmentprotectionAct, 
I9g6

il;:J;i:;r'l:l;,#'o'r and tesuits shall be .uuiTttro regurarry to tr,i, Board, by r5s of the

ivi) riltcr Lrcds' checkdam, garland drains, arrestor wall, toe wali which have been provided shall bett:aintitittcd ali the times around reject iu*pr ro, Jnr"*ent of rr.p"ri"a particres and to preventsiltarion.

(r'ii)(ioursirtg of runoff u'ater doun the slope into the settling ponds/mining pits.

^ 
iri) ro prc::i:.:i.Hii:#,?ffi'jJ*filr#*J:1""1,H;:[il$],nrter 

bed, check dam, garrand

. (Levinson J. Martins)
Merubcr Sccrctary

Goa State pollutiou Control Board

Between
Not to exceed
Not to exceed
.t \ ot to exceed
lvot to exceed
Not to exceed

1t.'tlt
90.,\



a and qualitr *; 
t 

r"' "*!*+^,.;r.'ltS\ rrl.i

(ir-ourrd \Vulcr Nlorri[o Locatiou

I)isch tiorrr D 9- Side
Dischar' fronr 9- RI Side

-5 Downstrearn Rivr:let Karmo neAJpstrem Rivei
Iriu ilr

(: N{irre water di sclr
)\\',tSLl'(:L,r l{ ivef Kha:t depar'

8IJ trcanr Kirla f rver
,) l)i.sc rle ar .1.t

l0 Do rvnstream Kirla nver

lhe co slould maintain a Lo Book in the fo fomratCapaciq, r.rf the
(litres/min

,F.,

r-5

I)r
)

t-

(x) 1'he companies should maintain the pumping schedule for purnping the rain acc,mulated waterfrom the mining pit inro settling ponas.

'l'hc nrining industry shall strive to inapiemeat,suitable conseruation measures to augmeDt ground\\'atcl'r€:-ourccs wherever possible in the area.

r

--l-*

\) rxrir)

r 'i

'l ite corttpany should stack their ore/ and or ore over burden as per the approved mining plan.
ll:'iieblc tloii' rltctcr s'hall bc ir:stalled to maintai, record of water consurrrption per day. Theiccut'ds io rrtaititainet{ shall be rnade available to the Board otficials *r,ri""., required.

A good house-keeping shall be maintained within the mining lease area,

(Lcvinson J. Martins)
Mcurber Sccretary

Goa St:rte Pollution Control Board

(\\')

15c20',z3.9" N I7 4007 3 +*̂ t1

1501-g'46.9" N 74009'50.1,,8

1 5020'13.2" N a7 400 7 4 L. 1 E

1,5020'53.8" N 74007'12.7"8

15"19',sB.399"N 7+ 9',"0 1.2 721
,,8

2. Dischar from 9-Talaulikar side 15"20'L4.93 1"N 4"7 I0
,0

3 90 ) E
15'20',53.982"N 74,o0B'54. L 1 9"E
15"2l',00.69B"N 74"0 49.262,, E

15"21',23.369"N 74"09'37.465'.E

15'2L',09.14 7"N 14o0 78',0 5 E
L5"21'28.630,,N 47 7 3

o0
L6 0 O"E

15"1.9',39.B16" N 47 39"07' .60 4 E
5

1I 9o1 I5 9 94 ,,N
47 7',"0 49 445 E

),5"?0'07.553"N o74 0 7' OB o(J 04 EI I. Disch eTo wards Kalsai 15"21'75.+90" N 7+"07'2 .47 56 E

Date Duration of
KLD
QR. of water pumped in

Z
TRUE6OPV

t.

i.\l)

(\l
Sr'.

i).t Remark. 
.-



ttB
irri) .:\LUlt:U:t_r_llqrr s S o lid- \Y as te:

Al1 the Solrcl wastes arisingr in the prernises shall be properly classified and disposed off to tl
:...i: l.r. lrrrlr rrl 1]tr: llo:trii b\..
r ('o:irposling rn case of bio dcgradable rrraterial
. I lre trort recyclable, non * biodegradable waste to be segregated and handed over to t]re locr

r)

l:r'ld
Sr. no.

lrlii) 'I'he lVlining uuit shall monitor ttre qualify of water whicb is pumped iuto water body fror
{lru rrrirrirrg pit:.

I (,.ONI)Il IONS UIRED TO BE COMPLIED UND THE AIR ACT:

&
As IBN,T

Solid u'aste

Overburderr

tit i-hc u"nit shall
lirll.ru,irt u

maintain and operate air pollution control system of adequate capacity for th,
tnents

Sr. No. Namc
I:qrriprneut#
lnstallarion

of

\ I

)

.., ! C_
i r).c.

sct
sct

icant shall observe the follo standards for D. G. Sets IOOO KVA
Parameters

r :,'i 'J'l"rc rurit shali erect thc s of the foilo fications:
Sr. No

5 mts
D.G. set i010 Kv 5 mtrs

unit shail observe the lbliowi standalds:
of fuel

I]S.D for D.G. ser of I000 KVA
H.S D.(!ga.G--lg of 1010 KVA

r.-z (v) 'l'he Stack Port Hole and Platforu is to be designed as per CPCB guidelines Method I part I
of Stack Nlouitoring - Material & methodolory for isokinetic sampling

i\ i ) J-irs trrtit sltcuici compll' rvith ali the standards for D.G, Sets prescribed at Sr. no. 94, 95 and 96 of
Sche"lule I of tite E'r,ir.onment frotcction) Rules, I986.

(Levinson J. Martins)
Member Secreta4y

Goa State Pollution Control Board

(ii) 'l'he

t'

3

4

5

)
I

S; M--IT
(i'') l'1:e

t"

I

i

v /hr
82
82

No of
l:rstallation

Capacity SOz

Kg/Hr
Particulate
Matter
mgAiml

r0l0 KvA 5.5 l 750i
0l IOOO KVA 3.28 75

Sr. No Limits
I NQI@-Noz) I100 ppmv (as 15% O:) Dry basis in ppmv
7 NMIICGq1Q 150 mgAtrmi 1at 15%Oz)

i)articulate Matter 75 msA{mr (q! !5-%o 02)
CO 150 mgA.lml-(at !5 % oi

_Sulphur Conlent in Fuel Less than 2olo

D.G. set 1000 KV
attached toCh

TRU6pV

L
')-
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zqq

,,,,, , 1.,,;:r;:']:,.1',i,,' 
(,Lir c]).i.)^si.rr ,rc,rriroring fi.m thc stacks c.nnecred ro D.G. ser once in a v,,,, ,i, ,, ,,,.,.,'r;,"i..i,1k;ii;:,lritr)|,rilI;.Xf;;;;.,f*Xfjf#iS*f cha'ge under r

llS

I.oca

li:ti<:us^ as st.rtc(l in ihe lable below should be established in the core zor{}br zi-rne for nronito ling Particulate Matter, PMlO, PM2.5 , NOx and SC
tjon of the ambicnt arr qua.liqv stati ons and the lrequency of monitori ng should be rwice

rr,sek lbr tire cor-e zoue and the buffer zone fromala boratory recognizedEnvirormtent, Iorest & Climate Change under the En
byvrroffnent Protection Act, It'epoft should be sub mittcd online/cnrail to the Boar.d by the I5.h of the su bsequent months

Iu addition GSPCB shail monitor Air quality at raudonr times iu the buffer aud core zonr
ftrr ['21.1icu late Mafter, pM10, PM2.5, NOr, SOz and the cost toryards moni toriug will br
ltourne b), the mining unit. I'jgx. br,, u d a c
t0 thc ha ri

-4ppl Ambient Air
rds

standards in tle core Zone:

l:ugiti ion shal.l be rrionitored in the predomlnant do rvnwird directionata
\.e cmlss
ce 25 0* from the source of trve enri sslon as

distan 2.0 rneters
4r ca

lM,r.. a"e,/ benchcs

Ministry c

986 and th

)

l1

III

)

ui roads/ service roads

Cr"usliin g planr

.Screening plant

'Slrlll rrronifor at four Iocations w,ithin core zone

1. Kaita:r Hous
'fransportatjon

e Capxern IResidential +
Route

2. Liavcona i,ill age IResidenriaJ)

:j. Khedelcar House Residential ?(frl'l ctrtation Route
4. 'falap Vlllage (Residential)

(Levinson J. Martins)
_ Member Sccretary
Goa Statc pollution Cont.ot Board

75076'L9.4" 74006'L6.?"

75021'35.2' 74007'L9.2"

150 L9' 36.9" 744 07'59.9,'

'15020,23.2'
74007'1.0.6"

r200

location

forloadingDril excaD8, vation and appl
benches above water table

Hau road s to ore pprocessrng wastelant,
d and areas and service road

mRun-off rne atunloading hopper; crushing
screens and ftansfer nts

Screcns, aridcooveylng transportation of ore
Ore storage & loading lntermed rate stock bin/ ilep oreareas, stockbin/ le truck areasWaste durn Active wast7

S

TRU PY

l.tl

achieve

r)rattcr



otN to .tAnnual
hoursNot to Exceed

(

9(nt l'itc nronitor
I sr),

lvU.

)

{irr 
ll[iiIli:':fi[ ffitr"j 

in transpo'tation orore shau have sufficient free board after firing the
('') Ail rnrcks/ rippers engaged in the transportation of ore sha, be covered withtarpaurin and &e

irrr,:tttlin shall be ptop-tiy fastened t" th;;d;;; to ensure the ore does not get air borne or spil!
or: the road.

l:'i) Ir: crtsc of'break dowtr of loaded ffucks /tippers unloading of ore at the road side sha, be strictry
iu,oided.

/ ': ri) I'lre r.;t'-ls *'ithin niinillg lease areas shau be sprinkied with water to suppress dust po,ution.
' r ltr I u iiilie aflbre'statio, in abandored mining areas. and on reject dyp, rocated within lease area as

\-/ 1r<"r' -'\pr:t'o'ecl Mjning Pla...'rhe unit ,iriJJ.iro *uintuin-tnilitt", Beds, 
"t."[au-, garlandcit'tir.is {trre-stor v'alls'ioe wail una at'to.er;;ilon and around the relect dr:mps located outside the

Icasc eii,ca

(xiv) Spillage of ore on the public roads shall be removed imrnediatery on o."*.n"..
(x") 

,|},iril',ffif"rt;if#vshould make suitable arrangements for sweeping of roads affected due to

P

AII <lther palameters should meet the standards specified in NNor 'enber 2009 for the relcvant industry
AAQS

rxi i) l'hc unit shali take adequate measures for conkol of noise levels from its own sourcss within gr"rn of noise. The Iimi ts are as follows:of Area/ Zone

rrdr.rsrrial Area
Clornmerci al Area

csirientral Ateli
| ,sil ence Zone

i'eekoned between 6i .m, to I0 p.nr and night time is reckoned between I0 p.m. to 6

11

I );it, 1ir:re is
ii.JI).

(Levinson J. Martins)
^ Member Secretary
Goa State poUution Contiol Board

Lirnits IN dB
time trme1t/) 70

65 55
5s 45
50 40

,..,, f , '

zone rvould be as the table below:

to

i

")



( et
1 ()\ ltr NSt ().1 IJII \\

?al6:
I

RYM
ri ,.r, i: .. ircr..l".,, ;r.rrrite<i arrllroriz.:tio

ii'!.qqg;\'
ilrcd belori

u to operate a facility fbr corection, storage and disposa) of
c)l \\,irsre Mode of

Lised /Spcnt Oil To recycler registered with CPCB and

waste. Resrdrre.s
havi valid authori zatron ofSPCB

containing Oil (Oil
To be senl to ivIls Vedanta Ltd. Mot Coke

soaked Cotton lvaste
Division, Amona for incineration

To recycler registered with CpCB and
ha valid auth of
Tirirurer to for c hns
& same thinner to used for dilution of
paint & decontaminated tins given for

5.i

5.2

t-.---

4

) 
lli: :]]|]i:li'":::lit,:omplv 

with the provisio,rs of the Environment (Protection) Act, 1e86 and the

(:ri/ liic pursoti au{horized shall not rent, lend, sell or transfer or otherwise kansport the hazardouswaste without obtaining prior permission of the Goa State pollutioo ctnt ol Board.

I ) Arry iurautltorized change in personnel, equipment 9r working conditions as mentioDed in theItPplicittion by the person authoiized shaii consiitute a breach of his authorization.

:1,1:j',i],.]l],:iJi}'iill:"*o 
person to take permission orthe Goa State pouurion conuor Board to

(vi) Tlte irmer b,ttonr surfaces of the tank shall be impervious enough to prevent leakage or seepage ofthese rvasres into the sub surface soil or ground water,

1'he occupier shall maintain a manifcs.t system as per Rule 2l (l)^fo.l disposal of hazardous wastesto ensu:e that these rvastes are deliverea to thl aoigo"t.d a.iliry-i*venting pilferage andc:landestine cisposal ciue to udoreseeu events rhat may occur during uansit.

lirc rnarrilest shali be'endorsed by the dispatcher,transporter and receiver of hazardous wastes. Thecrrc{orscd copy srrail be f'u::risired to the Goa statepolluion coutror Board.

U,dcr no circumstanccs the hazardous waste shali be disposed to unauthorized facilities.
'l'he occupier shall maintain the records.for collection, storage^and disposal of hazardous waste inl"r)r'1', i r'tl'as pcr l{aza,dous and other wastes (M;;;*ent & Trans|oundary Movement) Rules'.)()| (,

( r'i i)

)

( tx,)

(x)

J. Martins)
l\1[ember Secretaty

Goa State Pollution Control Board

2,90,000
lhs/annum

9,500
kgs/arurunt

Contanrinated filters

JJ.I Emp.t* Paint Tins 2,A00
noslannum

TR OPY
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3oLir;:i'| ril'irlsh rrrontJrl \ rcrturr'rs lbr col)cction, storage and disposal, ot'hazatdous wast

I lrc Lirrit slrall prrt up an board (minimum size 6x4 Feet) at prominent location near the maiu gat,
1rr ur rtiir.r.rr drrrarls as lbllou,s in }:nglish and Konkani languages:_. llrzaldous Wastc category nurnber.

' Ilazardous \\/aste quarrtitl, numbe:.., 'irr'irtnrer:t fecility for each category.. \!,rrli. of .li.s;:o.^at fur each catcgory.
" ri;17;slqitrr-rs was{e Authoriz-ation number, date and validity period.r \\'.:l(l Cortsct)t rrunrber, dale an.d vaiidity period.
" ,r.ir'(_onsent nunlber, datc and vatidif p".iod.
' rf ,r;'.rrti11' a'..i Nalure of Hazardous cliernicars being used.

triiiT I-he occupier shall ensure that the Hazardous wastes are not allowed to be stored for more than 27ctliry s.

(r 9Elt'UtUt.COXntUmS
'l'hc applicant shall not change or alter the quantity, quality of d.ischarge, temperature or the rrode oflltc: cllllrctrt/ cniission or hazardous wastes or control 

"qrrip*"nts irouiaea for without previous
i )t'i il li SSlrlt) c-ri titC IlOard.

'i'he cornpany should submit details regard.ing productioo of iron ore produced and the over burdensenera{ed in the month by 106 of the .ro."*dirg month.

i'l)( curi'rl)di1y'shtrulcl comply with all the conditions Iaid down in tlie Environmental clearancer' .':':'i iri tltt' Ministry of Envilonmcnt. Forest & Climate Change Govt. of India.

1'he appli<;ant shall .provide facility for collection of samples of effluent, air emissions andhirz;irtlurrs \\,astes to Che Board stafl.

a

.)

ri)

,)

(ii;

(r \')

.',,Il

(\') J'hc Boarti shall be forthwith inlbrnred of any accident or unforeseen event involviug discharge offi'rr' poisonti''ts, noxious or polluting matter iruo a stream or well or on land or into th? uilospher.,as 
'esurt 

of such discharge warer/uir ir bei.,g polluted.

(vi) An application in prescribcd form,alo'g.wi0r Lhe prescribed fees for renewal of coruent shall besubmitted at least 90 days before the exliry or rrliiity of this co*"rrt. An application for renewalt'f conscrtt submitteci after expirv 
95 ti..'uJidiry'shart ,...o*p*y-with penalty of 50% of ttre(l.,se,r fecrs iri addition to the prescribed .or*nii."u.

J,::iI':,] fi:ffi*:,.t'tnt 
1o amend or add anv conditions in this consent and the sasre shau be

ir iii) Thc ap1:licartl sltall sub,rit to thjs oflice, the Environmenal Shtement Report in Fonn v for the)rirrrttr<'ial Ye'ir endi,g April to March'b;-30ti'September or ttr-ru.ceeding yenr os pcr t'elr;'.t isicttts./'the nrle l4 of the Environmer.ip-*"rion) (Second Ame'dment) Rules, lgg2.

(Levinson J. Martins)
Member Secretary

fa-^^ Ct^t- fr^ll..r:^- ,i^_-a-. ^ t h

r KU c%tyi

'r)



a -t- '' 909'J'hi:' 
c.rrsent does not cntitle the party to commence activities until and trnress a, the othei)r'rirrr';'ir)j):i its rccltrired tl,<Jet ttr. i.t"trr, a,u,ui., *" obtained by the pany and this consent tr

t )' ' r ''1g i:-: utrttilttutl to []atters arising out of trre Air Act a,d water Acionly.
I i: 'tr r( "irali bc'l: i'l:c.cost of anail'sis /,ronitoring in caseof complaints received by the
Jn. ;;..i:,,rsi:ccrror:s 

du.: [o ,,o,, .ropfi*"", oUsi,.a Uy rhe Board &;;;;;riug canied by

' 
, i.;:;::"#h':'r?'Jil:j;::"'ortlie Pubric Liabilirv rnsurauce poricy under the pt.r Act reer, to

i 1i ] 
l, iii:';,1, i1']ii:,ffi:[i::*' ftrr di.sposal of barieries tmder the Bateries (Management & Handring)

" " l'J,,i'#r, *h?li?l',i.1ffi:"ff: disposal or e - \4'asre undcr rhe E- waste (Ma'agement &

(xlr') I'hc ruining firur should manage thc 
-darly 

trips in staggered Dranner in consultation rvithI)^IG' so rhat traffic congestion Ir ."oiaeal, -"1o. junctions.

('\r) 
i;T,,T';l]:ri"*'ifl":::" be stri*lf in accordance to the mining pran approved by the

{rril 'I'hr,,se tuines having part 
for-ett Td part non-forest areas and have not obtaiued forest\-/ clcaratrce, consent to operate should b"limiteo to non-forest area

(rt'ii) '\'Iinirrg leasc *'ilh commoB transport route should carry out Ambient Air eualityl\lo,.il0riug along the transport route in consultation with the trouia before thcc(,Dl lu en cemenf of tra usporf operation.

(rx)

)

(r r iri) .;tl ). trr lrc' rlat IN tion P

J
lrrr)

(rx)

(:rxi)

otlrc. r'elated pernri'ssions as applicable by the EC has to be obtained fronr the competeat^,tho.itics before {rre comurer."m"nt,f the mining operatious
'rhe unit shall submit tbe year-rvise productiou & developmental plau duly approved by thcIIJM before fhe commeucement of the mining operations

'l'he u,it strourd instail w,heer rvashing system, rbilowed by a adequ3te !
;:':1 J il;-.,. m ;".::"r11'o 

u J iiiu ; 
",; 

rr ; t.,p i. ".,u.
t rrii) Spced ol'ore carrying trucks should be controlled

th ugh ts au o ag cv.

(xriii) Road \l/ c b IN

(Levins on J. Martius)
Member Secretary

Goa State pollu tion Control Board

,r/4'
TRUE COPY



361.
a

r\\i\')

{.r rr') r\,1i r

i Lrt sltouldcr-r- of thc lniniug trarrsport roads wheneverb e n

rtell CC b ad e
l1'

)i'r{r r tJ.

'I'
I tJ.

I\'ll.s. \/trDAliTA LIMITITD
ltrNIT: CODLI MINES)
Sr.sir Clror, 20IJDC Complex,
I):rt{o, I'anaj - Goa

()opr lo.- I Accounts Section
2 Concerned Fi.le
ll Cua_.d File

fslsr!g-

3. Concerned File
4. Guzud File

C.cuscnt rce of: 'fhe ifal Investment of the
Clhailan no

2125

Tl,pecl by

*\c.'

e

unit is ILs. 29966.25 Lakhs

t

' rr I Irr' rtrirrirtg corlrl)an)' shall srrictlv aclhere to thc conditions of Miuistry of Environmen
ii,llll.,.)r[]r"" cbattge ofiice i'I.o,u.u.,durn No. ztrcB/s7/2()t4-r/ur cM) dated 2e

{rrrii)"1'[rc t,ining con]p:Inies under the direction of government authorities and in consultatioit'itlr thc stakc holclcrs shall eudeavor to iutroiuce/rcpracc iiil". capacier trucks for th
't'irrtsl)()rtitti<'rn <rf ot'e in a t'iov to rcclucc carbon footprintin thltransportation routes.

ri rir' llrt' trrtjl shall i,stalj sewagc T'rcatnrcnt Plant within a period of six nronths from the date o1'i"irt''ri lltis cottscnt and tltcrcaftcr.subnrit compliance report to t6is.ffice.

)

J
I

L

Ct{iv to: l 'scicntist 'c' GSPCB (Air/water Moniroring cells)... to monitor.q" Air/water Qualiry &inform the Technical Section of the Board iinmeaiately upon ooii"ing abnomralities in theparamerers monitored so as to take fi.rrther appropriate action.
2. Accounts section

(Levinson J. Martins)
Meurber Secretary

Goa State poltutiou Contiol Board

Y

Amount Date
JRs. 56 I1 ')

5 0 Consent fees 70/a6/2017

Verified by

.[RUE

t--
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GOA STATE POLLUTION COhITRffiL ffi*s,r;,;;:,:

(An lso 9001-?015, lso 14001:2ols. oHsAS 1e001:200? certified g6ard,

Phone Nos : 0832- 2407700,
2407701 ,2407702

TeUFax No. 0832- 2407700

No. I 2/201 9-PCB/31 I 27llR0002569 Datc: l9/091?0 19

1

Re nerval of Consent to One.rate under Section 25/26 of the Water (Pfevention & Clontrol of Pollutiorr)
Act. lP74 & under Section 21 of. tlre Air (Prevention & Control of- Pollution] Act. l98i ;intt
Authori,zation of under Rule 6(i) of the Hazardops and Other Waste$, (l\'lan.tgcrngnt arrtl
Trnnsboundrv Movement) Amended Rules 2018.

[To be referred as Water Act, Air Act and HW (M & T) Rules respectivelyJ

RENEWAL Of CONSENT TO OPERATE AND AUTHORIZATION is herebv srarrted to

M/s. VEDANTA LIMITED
(Unit: Codli Beneficiation Plant)

(Represented by: Mr. Joseph Coelho)
(Large Scale Enterprise)

(Red Category)

Survey nos. 2411,
Villages Amona & Navelim,

Bicholim - Goa

Located rn the area declared under the provisions of the Water Act, Air Act and Authorizatiou uudcr tli",
provrsiorx of HW (M & T) Rules, subject to the provisions of the Act and ttre Rules and the Orders tlrat

) ma-v be made further and subject to the following terms and conditions:
*I

I 'I'lus Conscnt to operatc and Authorization is issued is rrlid up to valid upto 10/09/2024.

2. This Renewed t0 and authonzatisn is valid for the activ of:
IHaximum

2.1 I\{'fP."\

3. CONQTTTON$ LTNpER WATER ACT:

(i) Tailins Disnosal:-#

The effluents gencrated in the fonn of slurry shall bo released into the tar[ng pond. The rarling polrl
will be so maintained drat it will not overflow.

Near Pilerne lndustrial Estate, Opp.- Saligao Seminary, $aligao-Bardez Gsa-40351'i

Page 1 of 7

Sr. No Product

l. Processin g ollron Qfe e - agctioned by the State Government

TRU fu,,U
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9a6a

)

( icrurlurcss & neatness shail be maintalned rvrthin the premises.

'fltc ntitttug conrpanv should submit dctails regarding transportation of ore in the following format ,--
Cr,ufi ttrL)tttlt

i i) The Surfrce nrnof9discha water from shall contbrm to the fo standards:

I{

lirr) Thc ur:rt shall at his orvn cost get the samples of discharge water collected and analyse, evsry month
tl,c paramercrs indicated above from a laboralory rccognized by Ministry of Environment and Forest
truclcr rlre En'"'ironruent Protection Act, I986 and nrles there under and results shall be submitted
icgirlarl\ tc this Boir.r'ci by'the l5d'of tire succceding month.

(r\ ) l-iltcL beds. check-darns, garland dratns will havc to be rnainarned all around tJre plant.

(',') Dornestic Effluent trentment and Disoosal:-
l'l.rc donrcstic vvastervater shall bc trearcd ir: a propcrly designed septic tar* and discharged on land
lor l)(r'cL)lntlorr through soak pit of adcquatc size withiu the unit premises.

r i r) .\il .:ltbrts sirali bc ruade Io reuse ard re-crrculate the surface water aff.er it meets the discharge

i):tl'xrl) eIc rs .

\-/ 1r ir ) Coulsurg of surface m off down the slope to the setthng pond through the garland drains

(''rrr) 1'o 1:revsnt siltattort of riverV ualla.hs/ fie.lds catcir drains and srltation pouds should be constructed.
Tl:,J lratcr collcctcd should be utrlized for watering the plot area, roads and green belt development
rtRur nrcctings standai'ds in Sr. No (iii) Garland drair:s to be provided around the stacks.

(ir) The company should not stack thcir ore within 50 mts. of water bodies like rivers, lakes, streams
(,pcrennrel or otherwise).

lri

( .i) )

Sl
Nu

Sr,,trrcc

(rii) Nort-Hazurdou s Solid Waste:

:\ll thc Solrd nastes arsing ur thc prcmrscs shall bo propcrly classified aud disposed offto the
sntlsl:actlon o I the Board,

Near Piterne Industnal Estate, opp- saligao serninary, saligao-Bardez Goa-{03511

Page 2 of7

Between ss&9.0
50 m/lNot to exceed

Not to excccd 100 mg/l
_Sus reuded $olrds (non-rarny day)
Srrspended Sr:lids lraily day)

3rne/lNot to exceedlron
Not to exceed Tmsl INlirugauese
Not to exceed l0 mgltOrl & Gease

Dest ilration Qtl No of trips
(tippcr
tnrcks)

Routc (ru:nes of
vrllagcs thrcugh rvhtch
transportation takes
place)

Remarks

/ i,'!/: '' 't 
",,r.,i\,r



a'

uTa
4.

(i)

( ii)

( iii)

(iv)

CONDITIQNSJNDER AIR ACT:

The applicant shall provide wind breakrng w'alls/barriers.

The applicant shall provide dust containlnent cum suppression system

'the approach roads to the pretnise shall be metalled

The applicant shall carry out regular cleanrng and rvetling of grottnd rvithitr the plot to strpprcss

dust pollution.

The applicant shall construct garland drains along the periphery of the unit to avoid siltation c,f drtst

into seasonal streams/ agricultural land, etc.

Theapplicantshatl platrt fastgro,,r,ing trees alongthe llcriphor']:/'colttpol)trcl ualI ol'tite lrirrt lr.r iri'lr-l

dust pollution.

One ambient air quality monitonng stations should be cstablrshed ur the corc zoJlc ftrt tnottttoritt^,-1.,i'

particulate matter and two in buffer.zone for monitori.ng PMz.s, PMro,. Localtort of tlrc illllbrcrl)l itu

quality stations should be decided based on meteorological data, topographical fe:ltlrrcs ln(l
environmentally and ecologicallv sensitivc targets arrd thc frequency of monilorirrg should bc trricc
a week for the core zone fronr a laboratory recognrzcd by Ministry of Environlnettt attt{ Forcs[ urrl;'
the Environment Protection Act, 1986 and results shaii be subnuttcd rcgularh'to this l3oarcl [rr'llttr
156 of every succeeding month.

(vi)

(v)

(vir)

,.)

(viii) Tho trucksltippers engaged in transportation of ore shall ltave sufficrent frcc board attcr iillrrr{: ti:u
cargo boxto avoid spillage.

(rx)
(x) All trucksl tippers engaged in the transportation of orc shall be covcrcd rvith tarpaulin iurd rhu

tarpaulin shall be properly fastened to the cargo box to ensurc the ore does not get air bornc or spill
on the road, rn case if transportation of ore going outside the premises.

(xi) In case of break down of loaded trucks / tippers unloadiug of ore at the road side rs strictly'prohitritcd

(xii) The roads in Plot areas shall be sprinkled with rvaterto suppress dust pollr.rtion.

(xiir) Spillage of ore on the public roads shail be renroved irnurediatcll' orr occlllr{llce

('iv) The mining Compar:1' should make suitable arrargerncnts for sr.vccpirrg ol roads lffcurcd tluu trr

'\-, transportation of iron ore.

(ix) The maximum height of the stock piles should be restricted to 10 nrctcrs above general grounti [cr c [.

(xv) The industry shall take adequate measurss for control of uoise Isvels fronr its ow,n soulces rvithin tlrc
premises in respect of noise. The limits are as follows:

Near Ptlerne lndustriel Estate Opp - Safigoo Serninary, Salrgeo-Baroez Goa-.i.ii:i :

Page 3 of 7
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9
Categorl of Areal Zone

lnclustlral Area

Limits rn dB (A) Leq
Da1'time Night rime
75 70

Conuucrcral Arsa 65 55

Resl'Jclltriri Arca 55 45

Srlcncc Zono 50 40
DrLr Lurrt is r."ckorreC between 6 a.nr. to [0 p.rn. and night time is reckoned betrveen l0 p.m. to 6 a.rn.

c o N p r r r o N s R E o u IBE p-llo_p E c o M P L LEp. uNp p R r H E. rIA zAB pOUS A N p Or H$ B
wAs'rEs fiVIANAGEMENT AND TRANSBOUNDRY MOyEMENn AMENDED RU-LES
201 8;

( i) lhe unit is^ i:ereb."- gmnted authonzation to operale a facility for collection, storage and disposal of
hazardous \rastcs a-s ified belorv

No

-i-l I

J).-1

(rrt T,lte authonzatjon shail corlply with the provisions ofthe Environment (Protection) Act, 19
r-trL' rlade thcrc under.

and the

( ir r) The pe rsort authonzed shall rtot refi, lend, seli or transfe r or othenvise transport the hazardous waste
u,itl:oirt obtaining prior permission of the Goa State pollution Control Board.

(rr) Aut'uttautltolized cluttge in pcrsomel, equipmcnt or working conditions as mentioned in ths hotel
trrrl lrr. thc pcrson authorized si:all constitute a breach of his authorization.

(r) lt ts a dutl'of the authorized person to take permission of the Goa State Pollution Control Boardto
clos,l do*n the facrlity'.

r\ l) l'lti jLrrtct bonont surfaces of thc ta:rk shal.l be rmpervious enough to prevcnt leakage or seepage of
rhcse wasrcs utto the sub surface soil or ground water,

",ir'rn::rn.i.i$tileri 
flstate cc1:, salrgao seminary, saligao-Barcjez Goa-403s11

Page 4 of 7

foav\

Categon' Type of wastc Quauritl' Mode of disposal
Waste Residues
Containing Oil

500
Kgs/month

5.? To be sent to lWs. Vedarta Limited Met
Coke Division, Amona for incureration OR
ro be sent to lWs. Munrbai Waste
Management Ltd, Taloia for incineration

,) 5I Used Oil 10,000
Itrs/month

To recycler registered with CPCB and
havrng valid authorization of SPCB OR
to be sent to I{/s. Murnbai Waste
Management Ltd, Taloja for incineration

Paint tins 500 nos year To recy'cler registered with CPCB and
having valid authorization of SPCB OR
to be scnt to IvUs. Mumbai Waste
Managenrcut Ltd. Talo-ia for landfill

OilFiiters 4 MTlycar To recyclcr regisrered with CPCB and
having valid authonzation of SPCB OR
to be sent to lWs. Mumbai Waste
Ir,lanagernent Ltd, Talola for landfill

i



( .J 3ola
(vii) Ttre occupier sl:all rna:ntain a manrfest systelll as per Rtric l9 tbr disposal of hezardous \\ilst.\ i\

ensure that these wastes are delivered to the designated facilitl, preveuting pilferagc and clflD(lcstir]c

disposal due to unforeseen evettts that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transpofier artd receiver of ltazardous rtirsl.cs. 'l'ltc

endorsed copy shall be funrislrcd to the Goa Statc Pollution Control Board

(ix) Under any circumstances tl're hazardous rvastc shatl not be disposed to uuauthorizcd facilitics.

(x) The occupier shall marntaln the records for coltectiort, storage and disposal ol hazartttlus \\astl ri.

Form 3 of as per Hazardous and Other Waste (Management & Tra:rsbor-urdary .\'[ovt:tttunt) Rttl'.'s

2016.

(xi) 'fhe occupier shall furnrsl: rnorrthly retunrs for collcction. storagc ancl disl:ositl o{ lritzartl(}r: i\.,"r
through online OCMMS systems

") 
(xii) The unit shall put up an board (minimum size 6x4 Feet) at prontinent location near drc nrain gatr)

providing details as follows in Englishand Konkani languages:.
. Hazardous Waste category number.
. Hazardous Waste quartity nurnber.
. Treatment frcility for each category.
. Mode of disposal for each category.
, Hazardous Wasle Authorization number, date and vahditl,pcriod
. Water Consent number, date and validity period.
. Air Consent number, dae and validity period.
. Quantity'and Nature of Hazardous Chemicals beurg used.

(xrii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more tlran 170

days.

(xiv) The unit shall submit annual returns in prescribecl forurat to thc Bonrd l'or linarrcill \,e 'rr hr
30'h June of every year for the previous financial year.

J 6.
(i)

GENEML CONPITIONS:
The applicant shall not change or alter the quantity, qualit;- of discharge, tenrperaturs or'lhc ]lo(l.': ()J

the effluent/ emission or hazardous wastes or control cquipnrents providcd for rvitlxrut l)ri\'rou]
permission of the Board.

( ii)

(iii)

(iv)

The applicant shall provide facility for collection of samplcs of discharge, air cluissions and
hazardous wastes to the Board staff

An application in prescribcd form along with the presoribed fecs for renerval of Conserrt shall bc
submitted at least 60 days be fore the expiry of validity of this Consent. An apphcation lbr rener.,al ot'

Consent subnritted aftcr expiry of the validity shall accompany with penalty of 50% of the Conscnr
fees ur addition to the prescribed consent fees.

Near Prlertttl lir':lur;tlial Esiate, t)po - Saiigclo Sir:',rrrai';, $airi)i:,'.:-ii,;ri':r-..:

Page 5 of 7
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1, ) l'lie B'.;rrtl shall be forthrvrth infonned of anl,accident or unforeseen event involving discharge of
r:rr p'rgi5s11sus. noxious or polluting nlatter into a stream or well or on land or into the atrnospheie, us
result of srrch drscharge rvater/ au is being polluted.

(, r) l'lus Consent is granted rvithout any prcludice to an,'of the permission(s) required under any law, by
larr s a:rd icgulations in force.

(r rrr -l'ltc Boerd rescn'es the right to amend or add any conditions in this consent and the same shall be
l:rnding on the applica:rt.

(irrt) 'l'ltc apphcr:rt shalJ submit to this office, the Environmental Starement Report in Form V for the
['rrtitncial Yeal cudittg April to March by 306 Seprenrber of the succeeding yi- * per thc provisions
of the rulc l4 of the Environment (Protectiorr) (Second Amendnrent) Rules, 1992.

( ') The utdustn' shall bear thc cost of analysis / monitoring ur casc of complaints received by the Board/
rernspectlons due to non conpliances observed by the Board & mositoring carried by the Board.

irr) Tlte utttt shall stibmtl the deta:ls ofthe Public Liabiliry Insurance Pohcy underthe PLI Act 1991, to
tlrc Boiud orf-rce as applicable.

i'.) lhu urttt sl:all subruit rcturns fordisposal of battenes underthe Batteries (Management &Handling)
1(Lrlus JUI l, if applicabicr.

('u) The unit shall subrnit rotums for disposal of e ' waste under the E- Waste Management amended
Rules 20i8, rf applicable.

, , t 'llrc trtrLt sltall submit retunls for disposal of plastic waste utdcr thc Plastic Waste Maragement
rrnr,-urle,.l Rrrlcs 2018. rf npplicable

r'':r) [rtrit sltrtll ttrairttaitt and operate the rvheel washing system arrd tarred/cemented road and
rutilizr: the snme during tlre iron ore transportation.

1rr';) Road su'cepittg mnchine will have to be jointly/severally deployed in hotspot area or starches
lrlong with other transporters.

('v) Lltlit \rill Itave to submit bank guarantees of rupees 5 lahhs of two years validity for
haudlingiplocessing and transportation of e-auctioned iron ore as per the consent coaditions
rvithin 30 days.

1\'rI l-Joitrcl shall carl'voutAAQMonthetransportationrouteandthesamervillhavetobeborue by
t[tc irt drrstn'

r.rirr)Tlte units shall manage the daily trips in staggered manner in consultation with DMG, so that
trirffic congestion is avoided at nrajor junctions. Truck transportation witl have to be restricted
to -l0truclts per hour.

': r,, i;.r il'irjirstiial [sii,;ilr, Opp - Saiigao Seminary. Saligao-Bafdez Goa-403511
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(xviii) Incase if the beneliciation plant facility is utilized by other ore handlels, the unit will h:rvc to
irrtimate same to the Board in advance and necessary permission rvill have to bc obtuined f'r'orrr

Department of mines and geology.

'tb,

M/s Vedanta Lirnited
(Codli Benelicintion Plant),
Sesa Ghor, 20 EDC,
Patto Panaji -Goa.

Received Consent fee of: The capital Investment of the unit is Rs. 4343 lakhs

Challan no Amount Date
147612 Rs. 3,35.000/- (Air & water fees) 25t03t2019

3il

SHAMILA Digitally sii;rrr 11

Dos 3["if,us*,
MILAGRES MoNTETRo

Date; 20] 9.09.1 e

MONTFIRO r 5:ro:55 r,o5'ro

(Dr. Shamila Monteiro)
Membel. Secreta rv

Goa State Pollution Control Bonr.tl

')

,)

l. Copy to:- l. Tlte Dtrector, Departtnent of Mrnes & Ceology, Ground Floor. Irrstiturc llcncze c

Braganz4 Panaji- Goa.

2. Accounts Section
3. Scientific "C":To carryout Ambient air quality monitoring along thc transportation routo
4. Conccrned File
5. Guard File

Near Pilerne lndustrial Estats. Opp.- Salrgac Serninary. tiirirgao-R.*,::;,
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9l ?-
r1...:
!.:.,)' ?

'PhonoNos. : AB32'24A77!z0
: 2407701' 2407702
' 240n09

(An t$S 9001-20i 5, lU'J 'i 4u('1 :irr;t r 'l'rr'j i'f: 1 ;;r1i'r '

a!&:Ar-
( X.)'\

.gai6ria:lc{ais[

),.$enerval of
ii:FCB/31I27

Cltairnort, GGPCII: ch.aitr:;.', -.. : '^.J '-i '

Msmber Secfetary GSPQB : n':s-gspcb.gnrr <i n'

Envttrrnmanl Engineer. GS?Ci-r: ee'gir- 'ir "rl .

Scieitl6f, GSPCS: s,cir'nii:.r ';.,'' r"ri '

Of licg: goui;ci.r it BeP';'r,, ,,

Scction 25,'l(r ci lltc \'. tt,.'

fu (Prevcntiott & (.orrtrul ui
(Managurtcrl, I landlil!; arrrl

LIMITID (Urtit: Cotlli
1..rl'crrecl at (l) irbove ttiir 5.'

v

oart,upll:tt,l

ro Operatc urrder Sectiolt 25rl(l ol'tltc \\''iltcr' (i':'lr r)i:iri':: .r
ttl thc' Air

u 5of \Yasrcs (Man?)gulYturll. llirrrdlitrg: ;tit,.: ;ri:irritr,l..,..:

Rules 201 8. Order. issued'to A 'l lMl'l fD ((]nil: C:orlli llcttuliciitti,rri !)l:tttlr.

Crrlscnt to'0perate undcr tlte Watei' Act arrd Ail' Act (.)r ilc) l-)L';ritl1-, \t) . .)

j3

':!

.l I /t{0002569 dt.

Rules 20
t) the addrcss and

rcad as follorvs:-

;..

1

i

\
I
\1L.- -

.j : " (llr'."Sltanrilu lllorrtcittr)
NIcrrt l-rc r .Ssu rct;i l'r

Cou,

1

1B]]fu
oF\

No.TeUFAX :. 0832-2407700

.. .ii '

',.-u!'
n:-.
):

s..rl (
t_i

Ntr.l2r20l9-P(lBl.lr 12?1iR0002569i5516t Aftrle - 3 2-
CORRTGUNDU}1

,),

Ref'- l

19,

snd

Survey no.

, :, ,_

(i).This Re;reival of Corrserrtto Operate artd Authoriz.ation is vaiitl up to l0/09/202i:

Ail otitci cqnqlitrorts lrr!rrtioltcd in tltu li.crrur'..r1 ri[ (.]rurrc::t (() r)l)'r.il- 1tt.r! '1 :lr, \.'-'t',r ' ', ' r r- '

;gri4l rro. (l ), rettrain unchanged.

.L
Y:

J'

,iS

r*

Compler,



a
'GOA STATE POLLUTION COFIT'ROL BCIARX}

\+
?TFr {rwr r$ur futxsr *r@ 3l g'

(An ISO 9001-2015, ISO 14001:2015. OHSAS 18001:2O07 Certified

Phone Nos. : 0832-2407700
240:nO\24t77O2
2407703

Tel/Fax No. : 0832-2t187700

Emall tds:
Chalmnn, G.SFCB:
Member Sewetary GSPCB:
Envirorutenl Engineer, GSPCB:
Scienllst GSPCB: sclendst-
Oflice: goapcb'€ gspcb.io

L, under Section 2l ,

thorization under llul,
ry lvlovernent) Rules 2

,ciation Plant).

.tn
Bnic-in

n,G.tn

ii26 of thu

:f the Air
:5 ofthc
018 Order

576 dr. 2dr

c. ill

N o.12/2t) 1 e- PCDJs 1 1?? 11R00{r2s69 i I 0466/ A^d . -4 I D a r e I 2...............) 3. r: t r ;: I :

AMENDNTENT

Sub: Patial modiJication in the Rene$'al of Cot:sent to Operate under Sectitrn 2:

Water (Prevention & Contrpl of Pollution) Act, 1974 <

(Prevcntion & Conaol of Poliution) Act, 1981. and Au

Hazardous Wastes (tvfunagement, Handling and Trzursbouni

issued to IWs. VEDAI{TA LIMITED (Unit: Codli Benefi

the seriai no, 6 General Conditions (xvii) above may be

follows:-
JVUs VTDANTA L

(Unit Codli Beueficiation Plant

Survey N0.24ll,Village Codli,D har doraGoa.

6. GENERAL CONIDITIONS :

(xvii) The units shall aanage the daiiy trips in staggered

so that traffic cougesilon is avoided at major junctions.

i
I

I
I

be
I

anngRef:-l) Renewal of Consenr to operat€ under the Water Act and Air Act Order nc

r2t20t9 -P cB/3 i I 27 l/R00025 69 dt. I 9/09/20 I 9.

2) Corrigendun bearing no. l212019-PCB/31 1271

20109i20r9

In partial mooilication in the Renewal of Consent Operate unCcr 25t.)5 ,.:!'

rhe Water (Prevention & Control of Pollution) Act, 1974 &, under Section 21 crf tirc A:r
(Prevention & Conuol of Pollutio:r) Act, 1981 and iz-ation un.ler llulc 5 rrl tirc
Hazardous Wastes (Ivlanagernent, Handling and Trurs \4ovement) Itu lcs 2.01 I (lLtlcr'

issued to M/s. VEDANTA LIMITI.D (Unit: Codli Ben ion Plent) , the laddress a:rrl*t o" r'eac as

)
as follcws above

.4.)

in consultation DIvIC,

I
I

I

,f.tH

I

i

I

I

i
I

t

TRUK,oPy

)



t stq
Ail other corrditions menrioned in the Renewal of Consent to Operate under the Water

Act, Air Act at selial no' (l), remain unchanged'

\/-
(Dr. Shumila Monteiro)

Member SecretarY

)ti,- \ur. \/DI).\NTA LII{ITED,
t I rrit: ('otlti Beneficiation Plant'
Su::i (Jltr, 20,EDC ComPIcx,

Pltto Phzir,Panaii' Goa,

Y/ \{e.L\*}.*:

ed

-)

TJ

2
+
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I Z1r
Oovcrnniant of Ooa

Dlrcctorsto sf !illncr Goolory
lnrtttuto Dlcno:cr Braganzl, Or.

Xlotrlto: dmggou.gol,gov.ln
Fhr l083lt 3426431

Floor, PerqJl-Gor
c.mrll: dlr.m lne.gorGnts.ln
Fr* (o832r 24262er

Filc No.03 I 72 | 201 9/ lllqior/trtincs/ r)?Ag Datc:tolO9lzAW

ORDER

Rcr& Application dnrcd SAlOTl2}lg and Zilfigl?lltg.

Permission o[ the Dircctor;ate of Mincs & Geologr ie hereby granted to
[Us. Vcdanta Ltcl. for opcrating the Beneficiation Plants situatcd in part
of propertlr bcaring survey No. 24/ I ln *illage codli of Dharbandorz
tnluka. South Gon and qs per plan anncxcd herewith. subjecr to tbc
eompli following condirions:

to be uscd by the State Government shall be
for limlted renure of 2 yeors and the Beneficiation
bc strictly uged onry for processinB the ore rvhich

won by thc succcssfur bidder in the E-auction proccss
s corrductcd by the stote Govcrnment qs pcr the
of the Honbls Suprcrne Court in lV.p. NO, 4AS/ 12.

icunt should also give an Undenahir,g that by using ol
Plont and the land rvhich is proposed [o be

appllcant shall claim no rights/ intcrcst r,o$ards the
the said Plant is siruated.

Applicant shslr obtarn alr the nece$sary con$ents from
State Pollution Conrrol Board and other Siaturory

s rc+rired rsithour fa.it holo other
lo operatc the Beneliciation plunt

I

bcfore acrual' oltiation o f lhc, Plant.

Scanned by Camsoanner

TRIECOPY

ftnnmrrst*lt\
J1 1r'-- . --=

shall submit an undertaking that the land rvhich

!

)



o This Pcrmlsslon ln nlHo ltrttttoti rulfncl ltr llrr Appllr:rrlr l,,r,l'rt,ilrrllnU

oll thc rcquirccl permirrlontr ttncl prryirrg rtll fucn wlrlr:tr vllll txr fiutry,trl

by tlrc llcvclruu Dolturlmt:ttl l()wrrnln lltc ttnngc rrf hrntl lmnorrlh thtr

Bencficitrtirrn Plont sncl utrrrortnrlllrg rlron,t t.t,t l,urvoyccl lry llrr
Rcvcnuc Depnrtmcnt,

Tlte Permlssion l(, tlfie l.ho lunel bcncrrth llrc tlnnr:llclntlorr lrlrrnl ln
subjcct to rcvocntlon ut nny llmc try tfuc tttutc (ipvcrlrrfclrl wltttrlttt
any intimation or Nr,lticc trr l,hc u;rplicnn[.

Thc Applicnnt in furthur inlormcd tlrut in cnne uny cf thc nboyr:
conditionB are brcncltctl thcn thiH orrlcr will tre tcrmlnnlcct wlllt
irnmediate cflcct without issuing uny furrher Noticc to thu uppllcllrl..

Thislieques rvith lhc appr'vul o[ ths gtute Govcrnrncn[,

3l

LBt;'-

F

)

l f

Aptof
Dtrcctor of lrtlnor & Gootory

,Goa
loe lzots

u Ltd.
20 EDC Complex,
, Ooa-403001.

ber Sccretary, Goa State poltutlon Control Board, 0pp.Scmi troIy, Sallgao, Bardcz, Cou.
Director,

Marguo, Ooo.

Directorate of Minee & Sofoty, Opp. R,fO Ollicc,
at Control of Mines, tBM, Opp. RTo officc Fstorda,Ooa.

Rcvenue Depnrtmcnt, Sccrcturiut,

,$

t

Scanned by Camscanner
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